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LEGISLATIVE ASSEMBLY.
Thursday, 4th March, 1926.

The Assembly met in the Assembly Chamber at Eleven of the Clook,
Mr. President in the Chair.

MEMBERS SWORN:

Mr. Ernest Burdon, C.8.1., C.I.E., M.L.A. (Secretary, Army Depart-
ment), and Mr. Panumbar Ragavendra Rau, M.L.A, (Finance Department ;|
Nominated Official).

MESSAGES FROM THE COUNCIL OF STATE.

Secretary of the Assembly: Sir, two Messages have been received from
the Secretary of the Council of State. The first one is as follows:

“T am directed to inform you that the Council of State have, at their meeting held
on the 2nd March, 1926, agreed without any amendment to the Bill to define and
limit the powers of certain Courts in punishing contempts of courts, which was passed
by the Legislative Assembly on the 8th February 1926.”

The second Message is as follows:

“I am directed to inform you that the Council of State have, at their meeting
held on the 3rd March, 1026, agreed without any amendment to the Bill further to
amend the Indian Registration Act, 1908, which was passed by the Legislative Assembly
on the 18th February, 1926,

RESULT OF THE ELECTION FOR THE STANDING FINANCE
COMMITTEE FOR RAILWAYS.

Mr, President: I have to announce that the following Members have been
elected to serve on the Standing Finance Committee for Railways:

. Khan Bahadur Saiyid Muhammad Ismail.
. Lala Lajpat Rai.

. Bir Darcy Lindsay.

Mr. E. F. Sykes.

Mr. Ambika Prasad Sinha.

Mr. Jamnadas M. Mehta.

Mr. M. Samiullah KXhan.

Seth Kasturbhai Lalbhai.

Mr. K. Rama Aiyangar.

Maulvi Abul Kasem.

Maulvi Syed Murtuza Sahib Bahadur.

HOO®S ok o

ey

THE TRANSFER OF PROPERTY (AMENDMENT) BILL.
PRESENTATION oF THE REPORT OF THE SELECT COMMITTER.

8ir Harl Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, I beg to present the Report of the Select Committee on the
Transfer of Property (Amendment) Bill.
( 2047 ) 4



STATEMENT LAID ON THE TABLE. °

Mr, A. G, Olow (Department of Industries and Labour: Nominated
Official): 8ir, I beg to lay on the table a statement of grievances placed
before the Honourable Member in charge of the Department of Industries
and Labour by the Deputations of Postal Unions in March, 1925, and of °
conclusions arrived at and action taken thereon.

Statement of grievances placed before the Homourable Member in charge of the
Department of Industries and Labour by the Deputations of Postal Unions in
March 1925, and of conclusions arrived at and action taken thereon.

ParT I.—Grievances represented by the deputation of the All-India (including Burma)
’ Postal and Railway Mail Service Union.

Serial

No Subject. Conclugions arrived at and action taken,

1 [ Pay and local allow- | The existing rates of pay and allowances, as well as those pro-
ances. by the All-India Postal and Railway Mail Service
nion, have boen examined broadly. The conclusion arrived
at is that there is no justification for the grant of what is
known as the * minimum demand’” of the Union. The
existing rates of pay and allowances are, however, being ex-
amined in detail by comparison with the pay and allowances,
as well as the duties and responsibilities, of other subordinate
employees of Government serving in the same localities. In
certain cases an improvement of the present rates of pay and
allowances now allowed in the Postal Department, has been
found to be fully justified ; and provision has been made in the
Budget of 1926-27 to introduce such improvement. Other
cases are under examination.
2 | Number of appoint- | The Union ask that 18 per cent. of the total number of ag‘l:\int-

ments above the ments should be above the time-scales (i.e., in what are known
time-scales including aa selection grades). The principle now followed by Govern-
Inspectors. ment in the matter is based on & recommendstion of the

Postal Committee of 1920 and is that the number.of appoint-
ments in the selection grades should depend upon the number
of posts that carry special responsibilities. The matter has
been further examined and the conclusion arrived at is that
there is no justification for departing from the principle
now in force, The question of additions to the posts to be
provided for in the sclection grades and of improvement of
the present rates of pay and allowances of appointmonts in
those es is receiving separate consideration, though it is
unlikely that any decision in this matter will be reached
until the nocessary improvement has been made in the rates
of pay and allowances.of the lower.paid staff.
8 | Allowances :
(a) Outstation|Itis clear from paragraph 8, page' 79, of their report that the
allowance to Postal Committee of 1820, in fixing the rates of pay recom-
Rgilway Mail mended by them for Railway Mail Service -sorters, took into
Service officials, acoount the fact that «the daties of sorters of Railway Mail
Service entail almoat incessant travelling, frequent absence
from howme,. the additional expenditure incidental thereto, for
which travelling nllowance is not granted, and work under
trying physical conditiens ; "’ and the Union are not therefore
correct in stating that the Committee failed to take note of
these-facts. Thazctn are not being averlooked in copnection
with the furthir examimation of rtes-of pay-of Reilwey - Mail
Servios: sorters. ’

( 2048) -




STATEMENT LAID ON THR TABLE.
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:Serial
No.

Subjecty -

Conclnsions arrived at and action takens.

Allowances—contd.

(8) Double pay for

Sunday  and
holiday work.

(c) Grant of over-
time allowance and
pie-money.

(4) Double duty al-
lowances in cer-
tain cases,

(¢) Monthly duty
allowance to
Superintendents’
head clerks and
town inspectors.

(f) Remuneration for
work in connecs
tion with the
delivery of
foreigh = mails
recpived on Bun-

daysor on
oleehalldn;:.t

A certain amount of work on Sundays, and work on certain
holidays, are necessary in the post offices, if no curtailment_is
to be made m the facilities now enjoyed by the public. In-
vestigations are being made as to how far such work can be
reduced to & minimum. The position was fully recognised in
gamgra. he 1, 3 and 7, pages 117 to 119, of the Report of the

ostal Committce of 1920 and the rates of pay recommend-
ed by them for the ‘postal subordinates uﬂ:wed for these
factors. As stated in paragraph 8, page 118, of that Report
the casual leave ndmissible to the staff was increased some
{ea.rn ago to 20 days per annum to compensate them for the
oss of holidays. Steps are being taken to make this con-
cession effective; and with this object a provision of Rs. 1
lakh for postmen and postal menials has been made in the
Budget of 1926-27.

The prescribed hours of work of a subordinate in the post office
are cight per dny and where there is & regular arraugement
requiring or permitting & man to undertake work during any
day which he cannot finish within the prescribed eight hours
in accordance with the time tests in force, arrangementa
exist. for the grant of over-time allowances, Investigations
are being made to ascertain whether in goneral, or in parti-

« cular offices, men are required to put in very much longer
hours than the prescribed eight hours for which they are
supposed to be on duty. The matter was dealt with in

peragraph 6, page 119, o¥ the Postal Committee’s Report.

Investigations recently made by the Director-General have
indicated that no combined office circnit is eligible for pie-
money under the rules laid down by Government. If any
such circuit becomes eligible, it will be declared a pie-money
circuit,

Railway Mail Service officials already get double duty ullowances
to compeneate them for encroachment on periods of rest. In
August, 1926, the leave reserve in the Railway Mail Service
was increased to 20 per cent. in India and 26 per cent.in
Burma ; and this increase should reduce the occasions on
which s sorter will be required to perform a double duty.

This ftem is being considered in connection with the question of
improvement of pay and allowances of appointments above
tho time-scales (sec item No. 2).

An extra allowance is already paid in Bombay, Calcutta, Rangoon
and Karachi where the nytaﬂ is lplcially{:llled up for work
of eorting and delivery of English mails. To other places the
remark against item 8 (3) .ptﬁm

A2



2050 LEGISLATIVR ASSBEMBLY, [4Tr Mazr. 1926:.
I e e
8;;:‘1 Subject. Conclusions arrived at and action"taken,
8 | Allowances—conold.

(9) Daily allowance | Periodical absence from headquarters is a feature inherent in the
for overseers, condition of service of men of these classes. The question of
village en, affording relief in special cases is being examined along with
etc., w! out the guestion of improvement of pay and allowances.
of headquarters.

8 | (A) Charge allowance| There is no general case for the grant of such chirge allow-
to fﬂm:;mhgm ances,
men for
charge of an
office.
4 | Anomalies :

(a) Removal of fifty | The decision complained of was based on & specific recommenda-~-

per cent. limit tion of the Postal Committee of 1920, which was made after
on the full consideration of the arguments adduced by the Union.

immediate im- There is no sufficiont justification for going back on that

provement of decision, and for revising the initial rates of pay fixed about

pay on the in- six years ago. The practice of different Departments’ of the

troduction of the Centrsl Government and of Provincial Governments in the

time-scale  in matter has not been uniform.

1920-21.

4| (2) Counting of tem-| The following concessions have recently been granted : —

porary and offi- i .

olating service. .

(1) All clerks who were in the telegraph training clasn
on the 1st December, 1919, should be treated as on
deputation with full pay from the 1st December,
19%9, and the period spent in training from that date
should count towards increment in the time-scale
rates of pay.

(2) Officials of the clerical class and inferior servants
employed in post offices and in the Railway Mail
Service, excluding rumersand boy messengers, who-
held ent appointments on the 30th June,
1922, have been allowed to count their officiating or
temporary service followed without intermission
by permanent service towards increment in their
respective time-acales, on condition that the higher
rate of pay would not be admissible as a result of
these orders for any period prior to the 1st July,
1925,

(8) Real interruptions of paid temporary or officiating

) service noft exceoding soven d;:ys inve been con-
doned for the purpose of counting such service
towards increment in the time-scales.

A comprehensive exsmination of individual cases of hardship is
also being made.
4| (o) Application of | There is no justification for aocepting the pro of the Union
next-below rule in this matter. The principle mentioned by the Union that a
in all cases. than his senior hes never

unfor should not get more pa;
Lan acoepted by the Govermm{:t of India.
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mail vans to be in-
creased.

———— ”
‘Berial Sabject, Conclusions arrived at and action faken.

4 | Anomalies—contd,

(d) Equalisation of | The Dead Letter Office scale has been equalised with that of
Dead  Letter |- thor;toﬂu. The Railway Mail. Service scele is under
Office and Rail- further examination,
way Mail Service
scale with that
of the post
office.

4 | (¢) Inspectors  and | There is no justification for revising the decision arrived at in this

head clerks to matter with reference to & recommendation of the Postal
have one incre- Committee of 1920.

ment for every

year of pest

service,

‘5 | Leave reserve of 25 | The leave reserve for sorters in the Railway Mail Service has
per cent. for njmt been incremsed to 20 per cent. in India and 25 per cent. in
office clerks and 30 Burma. A general arrangement has also been introduced
per cent. for Rail- provisionally permitting of the grant of leave on medical
way Mail Service certificate, even if the total number of absentees may be in
and Burma, and 10 excess of the leave reserve.
per cent. for post-
men and men in'
inferior service. i

-6 | Revision of time-test  The time-tests have been revised in recent years and the matter
for office and : is being further looked imto. It is not possible to introduce
the Railway Mail| time-tests for Superintendents’ offices. A time test has been
Service, and intro-:  recently adopted for the Dead Letter Offices.
duction of time-test !
for Superintendents’
ofice and Dead
Letter Office.

7 | Abolition of split | Instructions have been issued to Postmasters-General, ete., to take
duty. vigorous action in the matter of reduction of split duties by

an adjustment of duties and to submit reports by the end of
November, 1926. When these reports are received, the matter
will be further pursued. .

‘8 | Bto of reduction | The real griovanee here is the inadequacy of staff. The Direc-
ofp l"ﬁil\wny Mail tor-General has already taken steps to provide staff justified
Service sets. by the time-test, and & provision of Rs. 830,000 has been made

in the Budget of 1928-27 for this purpose. The Director-
General has also addressed heads of Railway Mail Service
circles to see that sets are properly manned.

9 | House-rent to be paid | A provision of Rs. 30,000 has been made in the Buadget of 1926-37
to sub-postmasters to redress this grievance.
in towns where no :
quarters are provid-
ed,

‘10 | Accommodation  in | The matter is one which receives the constant attentlon of the

I?irector-Genenl and no special action appears to be called
or. !
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Berial
No.

11

12

18

14

16

18

17

18

Bubjeet.

‘Conulusions arrived at and action taken.

All mail vans to be
fitted with  electric
lights and fans,

Postmen are not to
be required to guard
post offices at night.

Postmen should be
allowed to appear
for the ¢ hip
examination  after
five years of service.

Men in inferior ser-

vice to have the same

privilege as men in
superior service with
regard to leave and
pension.

Packers and van peons
to be provided for
all post offices and
the Railway Mail
Bervice sections.

(a) Restoration  of
peons to Inspeclors
of post offices, °

(%) Railway Mail Ser-

vice Inspectors to
be provided with
orderly peons,

(o) House-ront of Rs.
10 or accommodation
for Inspector's.office
to be provided.

Superintendents’ heed-
clerks to be classed
a8 second clmss
officers for

of travellingpzlgow-
ance, like inspectors,

Reduction of weight

to be carried by
postmen to 600
tollahs,

Practically all mail vans are fitted with electric lights and fans,

except over the Amsam-Bengal Railway. In respect to this
latter the matter bas been taken up with the way suthor-
ities. : )

Orders were issued by the Director-General in March, 1925,

prohibiting any compulsion in the matter and placing the duty
on a voluntary basis.

The Director-General has granted this prayer and bas made the
necessary amendment to his rule.

There is no justification for making any discrimination in this
matter in favour of men employed in the Postal Department
as compared with men in inferior service in other Depart--
ments of Government.

There is no justification for a goneral rule of the nature de-

mended. Packers and van peons are given by the Director-
General where and as required.

It has been decided to restore peons to Inspectors of post offices ;
and & provision of Re. 45,600 has been made on this account
in the Budget of 1926-27.

These officials were never provided with orderly peons and orderly
peons are not required by them.

In regard to post ofice inspectors, the office rent allowance of
Rs. 6 whioch they get at present, where no office accommoda~
tion is provided, is ordinarily sufficient. In cases where it
is insuficient, increased allowances are sanctioned on a ropre-
sontation from heads of circles. In regard to Raiflway
Mail Bervice inspectors it is not nocessary to give them an
office-rert allowance, as they are required to work at their -
head-quarters in the Railway Mail Service offices located at
Bailway stations.

Thero is no real case for putting these officials into the second
class for purposes of travelling allowance. Ordinarily they
bave no tnvelfing‘ to do.

It is not possible to lay down any hard and fast rule on the
subject. When a load for delivery is excessive or heavy,.
ooofies are engaged to help the postmen,
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Conclusions arrived at and action taken.

Serial
No. Subject.

19 | Adequate warm cloth- [ Beports' on the subject were called for from heads of circles.
ing for officials “These have been received and the matter is now under examina-
be?ow ‘the clerical tion,
cadre and overcowts
for officials on night
duaty.

90 | Omission of words | It has been decided to abolish the Guarantes Fund. -

21

27

“and no such person
shall be retained in
the Department ”
from rule 17 of the
Guarantee Fund
Rules.

Indiscriminate house-
search should be
discouraged and

reonal searches of
way Mail
Service officials in
station  platforms
before the public
should be stopped.

Abolition of periodical
test sorting examina-
tion after ten years'
service.

Municipal and other
taxes not to be re-
covered from post
magters  occupy
gmﬂue provi(‘lﬂﬁ
or them.,

Baroda  income-tax
and income-tax in
any Indian Btate
to be compensated
for by Government.

Officials not to be
kext in unhealthy
and Frontier stations
for more than a
year,

Grant- of all bank
holidays to post
office.

Telegraph branch of
combined offices to

holdaga P

In the matter of house-search, no interference with the police is
possible. The Director~General has addressed Deputy Post-
masters-General on the subject of avoiding publicity when
personal search is necessary.

The matter has been examined and it has been decided that the
examination cannot be abolished in the interests of the effi-
ciency of the Department.

®

The matter is under examination.

Orders have been issued to remedy this grievance.

Director+General has recently 1ssued orders that no official should

ordinarily be required to serve more than 12 monthsinsa
notoriously unhealthy office unless the official himself desires
to remsin there. In regard to Frontier stations, orders were

issued in May, 1921, that an officisl who has served in such
stativns for a perfod of two years, should be given au option
of a transfer,

+See remarks against item 3(5).

)
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Serial Subject. Conclusions arrived at and action taken,

28 | Communication  to | The Director-General has issued orders that adverse remarks
officials concerned of should be communicated to officials  concerned. It has been
sdverse remarks re- decided to take no further action at present with regard to
:lo;'g.d in character the other matters mentioned in this item of grievance,

ts.

29 | Equipped tifin rooms | A provision of Rs. 45,000 has been mede in the Budget for
in offices having four 1926-27 to provide equipped tifin rooms in offices where they
or mare clerks. are most required.

30 | Removal of age limit | In regard to (z) & relaxation of the ordinary age limit of 85 is
in cases of can- already permissible at the discretion of heads of circles. In
didetes  appearing regurd to (ZQ it hns been decided to extend the present age
(a) for inspectorship limit from 26 to 27 years; and heads of circles have been
and (3) signallers’ instructed accordingly. No further concessions are at present
examinations, possible in the interest of the eficiency of the service.

81 | Permission to the| Itis not possible tc permit the representation of the Union to
Union to represent supplant the ordinary machinery of appesal.
individual cases.

82 | The period required | The Union was asked to submit specific proposals. No such pro-
by members to at- posals have so fur been received,
tend conference and
meetings, to be con-

#dered as  special
leave, subject to a
maximum,.

88 | Revision of appeal | The present system is analogous to the system existing in other
system., d ents of Government. There is no justification for

ing any discrimination in the matter in the case of postal
servants.

34 | Circle advisory com- | The Union was asked to submit a practical scheme on the sub-
mittee. ject, which is still awaited.

85 | Postal and Rallway | It is neither neceasary nor desirable for the post office to under-
Mail Service ru— take the duty of ptyluﬁ‘more pensions than it has already
sioners to be paid by undertaken to pay. The matter does not constitute a griev-
‘the post office. ance by the staf? but & demand to im another burden

‘on & Department in which the staff compT:I.: of over-work,

86 | Restrictions in grant-

ing leave on medical
certificate,

The two points in the Director-General’s circular on the subject,
which were referred to by the Union in connection with this
-g'rievly‘nce, have since been met by the issue of a further
circular,




STATRMBNT LAID OX THER TABLE.

2055

Parr IL.—Grievances represented by the d‘s{:&“‘"’“ of the All-Indis Postmen and Lower
Grade

Union.

Serial
No.

1

10

11

12

Subject.

Uniforms and cloth-
ing, supply of over-
coats,  waterproof
capes and umbrellas.

Fixation of & suitable
limit of weight for
mails to be carried
by postmen,

Congestion in Simla
postmen’s quarters.

Reduction of work on
holidays or grant of
entiro rest on holi-
days or on alternate
Sundays.

Fixation of suitable
hours ot delivery
with more regard to
the convenience of
tho staff.

Increase of the num-
ber of appointments
open for postmen,
e.g., by the creation
of a II1 Division of
clerks,

Grant of housc-rent
allowance of Rs, 5
to n in every
union village in the
Madras Presidency,
and of a higher house
rent sllowance of

~Ra. 7 in Madras
City.

Grant of bhatta”
allowance to village
postmen when out

on their beats.
Excessively long beats
of village postmen
in Garhwal.
Diﬁcult{ in getting
casual leave.
Insufficiency of a

number of postmen
to do delivery work
everywhere,

Provision of rest
rooms for postmen
in all Jarge offices,

Conclusions arrived at and action taken.

See remarks against item 19 of Part I,
See remarks against item 18 of Part I.

The matter is being investigated in consultation with the Post~
master-General, Punjab and North-West Frontier.

See remark against item 3(8) of Part I.

Without impairing the utility of the services rendered to the
.public by the Pos: Office, f; is not desirable to fix any arbitra-
ry hours. As far as possible the convenience of the delivery
staff is duly considered.

The matter is under consideration,

The particular demand of the union does not appesr to be wholly
justified. The general question of providing accommodation,
and house-rent allowance in lieu, to postmen, etc, is under
consideration. A provision of Rs. 24 lakhs for house-rent
allowance and Rs, 1 lakh for accommodation for postmen
and postal clerks has been made in the Budget for 1926-27.

See remarks against item 8 (g) of Part I.

The matter is being investigatod in consultation with the Post~
master-General, United Provinces.

A provision of Rs. 1 lakh has been made in the Budget for
1926-27 to remedy this grievance as far as necessary.

A provision of Rs. 1 lakh has been made in the Budget for 1026-
27 to remove deficiencies wherever they are found to
exist.

The matter is under consideration in consultation with Heads of
Circles.




by village tmen
hf obtn.iningo. food
and sheltor when out
on their beats even
though they offer
peyment.
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] e
Serial Conolusions.arrived a and sction tak
AR -5 w . 4 . ' on.:

18 | Paucity of overseer, | The matter has been investigated and the conclusion has been:
sorting and reader arrived at that no increase in the number of sorting and
8ontmen in’ Bomh{ reader postmen is at present required. The position in-

ity compared wit! regard to overseers is under further investigation.
the number of post-
men.

14 | Revision of time-test | It is not feasible to lay down any hard-and-fest rule, except
or standards for that of eight hours’ work a day, as conditions vary cnor-
determining the mously in different localities. e only real test is that of
number of postmen experience.
required. '

16 | Saficiency of postmen | Bee remark against item No. 11, -
in Bombay with
special reference to
the - Development
Scheme.

18 | Substitution for pen- | The gencral question is receiving the consideration of the Govern-
sion of a Provident ment of India.

Fund,

17 | Unions to stand surcty | No action is possible until the Trades Union Bill becomes law,
for postmen an and the unions referred to take advantage of its provisions.
lower grade officials °
from whom security
is demandod.

18 | Loss of house-rent | Grant of house-rent while on leave is governed by rule 7 of the
during leave. Supplementary rules. No discrimination in favour of postal

subordinates in the matter is poesible.

19 | Grant of house-rent to | It is not clear which class of “ overseers ’ is meant—* mail over-
overseers. scera’ or “overseer postmen'. The former nowhere get

house-rent allowance. The latter get the allowance in places
where postmen get it.

20 | Overseer  postmen, | The Postal Committee of 1920 expressed the opinion that in the
reader postmen and case of these appointments it wus preferable to sanction specifi--
sorting postmen to ed duty allowances rather than to bave special rates of s
be pls on a the reasons being that such a system admits of selection otpge
separate acalo of pay hest men regardless of seniority and of the removal without
of their own. dismissal, degradation or stigma of men whom it is deemed

desirable to revert to the regulsr line. The arrangement has
worked well, and there is not sufficient justification for
changing it.

21 | Grant of house-rent | See remarks against item 7.
at Jhelum and other’
expensive places in
the Punjab and
North-West Frontier
and of higher house-
rent at Lahore.

22 | Difficulty experienced | Heads of Circles have been instructed that if any proved instance

of the kind comes to their notice they should address the
Local Government asking them to bring pressure upon the
Lambardars and the village Headion concerned.




GENERAL DISCUSSION OF THE BUDGET—PART II.

FirsT STAGE.

Mr. President: The Asseml;ly will now proceed with the general dis-
cussion of the Budget, Part II, first stage.

Mr, Harchandraj Vishindas (Sind: Non-Muhammadan): 8ir, in the
beginning I feel it my duty to mark my sense of appreciation of the very
interesting budget speech that has been delivered by the Honourable the
Finance Member and also of his judicious handling of the finances which has
resulted in such a satisfactory surplus. To proceed to consider the Budget
on its merits, there are features which are worthy of credit and others
which cannot be passed over without adverse comment. But before I
proceed to remark on the provisions of the Budget in their serial order, I
propose to single out two passages in the budget speech. One is that which
relates to the discoveries in Harappa and Mahenja-Daro; and I welcome
the proposal of the Honourable the Finance Member to reserve a fund of
fifty lakhs of rupecs for this archological work. I may tell Honourable
Members that I come from the province in which Mahenja-Daro is situated
and it is & matter of great gratification to be told that our civilisation dates
as far back as 3,000 years ago, if not more. On that announcement I might
say that T now refuse to believe that we are descended from monkeys,
whether chimpanzee or orang-outang.

Mr. K. Ahmed (Rajshshi Division: Muhammadan Rural): What is the
harm if you do admit it?

Mr. Harchandrai Vishindas: The other passage of which I propose to
take nofice is that glowing onc in which the Honourable the Finance Mem-
ber repudiates the idea that the acquisition and accumulation of wealth
involve a sacrifice of spirituality. This was to be expected from an ardent
student of Theology who keeps aloof from the rabble of unbelievers; but
I may inform him that as & matter of fact our ancient religion did not forbid
the accumulation of wealth but encouraged it as calculated to serve

(Here the Honourable Member broke off abruptly on receiﬁing 'Y message,
"and resumed his seat.)

Rao Bahadur M. 0. Naidu (Burma: Non-European): 8ir, I desire to
say that this Budget is a great improvement on that of last year. (Honour-
able Membcers on the Swarajist Benches: ‘‘Say it, don’t read it!’’) I wish
to congratulate the Honourable the Finance Member

Mr. Devaki Prasad Sinha (Chota Nagpur Divicion: Non-Muhammadan):
On a point of order, Sir. The Standing Order says when a Member is
called upon he should speak. I would like your ruling on this point, as the
Honourable Member is reading.

Mr. President: T have heard the Honourable Member's point of order:
there is nothing in it.

Rao Bahadur M. O, Naldu: T wish to congratulate the Honourable

the Finance Member not onlv on his Budget this vear but on all the great
work he has put in for India since he assumed office. I am plensed to

( 2057
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learn that Burma is to receive a reduction in her contribution of 7 lakhs.
It is comparatively considerably less than what was given last year,
nemely, 20 lakhs, but every little helps. While gratefully accepting the
dole now given I trust it is but the earnest of further favours to come.

I may point out that the general principle of State policy in the case
of surplus is that the claims of the general tax-payer should be first consi-
dered. But I find that the policy of the Government of India is not to
turn their thoughts generally to the reduction of central taxation till the
provincial contributions have been wholly extinguished. I say with great
respect to the Honourable the Finance Member that it is a policy which
is liable to be seriously questioned not only in this House but in the country
at large; and I venture to suggest that a policy of utilising surpluses partly
‘to reduce the provincial contributions and partly to reduce central taxation
would meet with more general approval than the present policy which
entails the total extinction of provinecial contributions before any reduction
‘in central taxation can be taken in hand.

Regarding military expenditure one would imagine that the Army was
.a hobby of the Honourable the Finance Member and of His Excellency
the Commander-in-Chief and that we had no neighbours at all who would
be likely to give trouble. But we must take the geographical position of
the country into account and remember that if calls are made on the Army,
say, from the North-West Frontier at any time and it is not able to meet
them, the first people to criticise the Army administration would be those
who object to the amount of the present expenditure. Reductions in
Army expenditure have been very large. It is hoped that, in the desire
for further reduction, retrenchment will not be allowed to pass the bounds
-of prudence and safety.

Turning to the Posts and Telegraphs, it is asserted that in case postal
rates are reduced, the increase in cortrespondence and the increase in the
-sale of postcards alone will justify such reduction. But I regret to find
that working expenses have risen much in the same proportion as the
receipts, so that the estimated profit is reduced to vanishing point. That
-of course is a distinet argument against reduction of postal rates. Unless
the Post Office can be run at a profit, a reduction in the postal rates cannot
be looked for. Having regard to present conditions I agree with the Honour-
able the Finance Member when he stated the other day in his speech
introducing the Budget for 1926-27:

“There is in my view no probability whatever of a return to pre-war rates for
letters and postcards except at the cost of a heavy and steadily increasing subsidy
from the pocket of tho tax-payer.’’

However, I would suggest that some consideration might be paid to the
ocomplaings of postal employees, and I would ask the Honourable Member
in charge of the Department to consider whether he could not see his way
to improving the pay of the subordinate service generally.

Industries will not be developed in the way they should be, if the
development is going to be handicapped by high rates of super-tax and
income-tax. I feel quite certain that the Honourable the Finance Member

recognizes this important point, and that he will give it his attention as
goon as he possibly can. ’

.
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I shall fow deal with items more particularly affecting Burma. Burma
last year contributed 15 per cent. of the Customs revenue. This contribu-
tion will have been considerably increased by now as a result of the amend-
ment of the customs laws which has enabled Burma to levy customs dues.
on imports through her land frontiers. In addition, Burma contributes 9
per cent. of the revenue derived from Taxes on Income, and 5 per cent. of
the revenue from Salt. The revenue derived from the sale of opium must
be considerable. In addition to this, it is estimated that money order
remittances from Burma to India amount to nearly 6 crores per annum.
These remittances constitute a considerable drain on the money in circula-
tion in Burma to the benefit of India. The rice export duty, amounting
roughly to one crore of rupees, annually accrues to central revenues from
Burma. Having regard to the enormous amount of money which comes into-
India from Burma, Burma is deserving of specially sympathetic treatment at
the hands of the Central Government.

I may state that there is considerable soreness in Burma in connection
with steel duties; first because she was not excluded from the operation
of the Act that imposed them, and secondly because her request that the
amount collected in enhanced duties on steel imported into Burma might
be handed over to her, has been refused. I am given to understand that
the Government of India were sympathetic to Burma’s claim for exclusion,
but the sympathy does not show any sign of taking a material form.

I submit that Burma's financial position is therefore worthy of imme-
diate consideration. I suggest that a suitable manner of disposing of the
surplus reserved against misadventures or disappointments, if any, would
be to allocate it to Burma, and I would further suggest the complete
cancellation of Burma’s contribution to the Central Government.

Not only with regard to the items already mentioned, such as military:
expenditure, etc., but even with regard to such items as Indianization,
Exchange, Currency, etc., which are all recurring songs of this House, has
dissatisfaction been expressed. In all cases where these feelings are found-
ed on reasonable grounds, I trust that the Government of India's attitude-
will be as sympathetic as it has been in regard to the cotton excise, so that
those who feel they have some complaint and even those who deubt the:
bona fides of the British rule, may be in a position to say that this rule has
been for the benefit of India, and that its sole object in the future will be
the interests of India. )

Bir, I end as I began my speech. I wish the Honourable the Finance
Member every success during the coming year.

Oolonel J. D. Orawford (Bengal : Europesn): 8ir, I too would like to pay
my tribute of praise to the Honourable the Finance Member on the very.
satisfactory state of India’s finances which this year’s Budget has disclosed.
T think we must all admit that the happy weather conditions which we have
had during the past two years have contributed largely to that happy resulf..
But we also have to admit that his own work has done very much to bring
about this very excellent result.

The Budget is framed with a very real courage, for in two years we have:
wiped off for ever over 4} crores of provincial contributions, and 1% erores
of cotton excise duty. It needs a good deal of courage to exclude those
from your revenues; and noting this courage of the Honourable the Finance
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Member, 1 wonder if he will not also show a little more courage and do
something to reduce the heavy customs duties from which the country is-
now suffering. Last year he brought in a reduction of two annas a gallon
-on petrol, and he was justified in doing so by the added receipts he got
last year. In pressing for a reduction of the customs duties on necessities,
I feel that there is some necessity for a general reconsideration of'what
are luxuries. In particular I press for a reduction of the customs duties on
necessary clothing, cheap motor cars, patent medicir:_(es and tinned foodstuﬁg.
I believe that if the Finance Member would give serious consxderp.thn to this
-question he will find that his revenues will not decrease but will increase;
and so far as clothing is concerned I am more or less certm-n that there is
& very considerable amount of smuggling now going on owing to the very
‘high rates of duties.

With regard to the motor car, I have during the past year travelled over
a large part of India and through many mofussil districts. Everywhere the
motor car and the motor bus is coming into general use for transportation
purposes and is helping to develop and educate the country, and the lorry
also is coming into more general use for the purposes of commerce. But
it has struck me how those who are running taxis and busses in the mofussil
can ever make them a paying proposition. Some of the roads over which
I have travelled are in an absolutely disgraceful condition. Once when I
was travelling down in Southern India one hundred miles on a particular
stretch was like a corrugated iron roof and I had a raw patch on my back
by the time I had done that hundred miles, and I cannot understand how
any motor traffic on roads like that can ever pay the promoters of those
businesses. I welcome the suggestion which is included in the Taxation
Inquiry Committee’s Report that customs duties should be reduced in order
that revenue from motor cars may be allotted to the development and
upkeep of our roads. T trust, Sir, that the Finance Member will give
very serious consideration to this question of high customs duties, because
not only does it raise the prices of imported articles but it also raises the
prices of clothing manufactured in this country, and whilst we are giving
‘away the tax-payers’ money in protection for essential industries and in
relief to cotton millowners, I would like to raise a voice on behalf of the
-ordinary tax-payer that he too should get some relief in this matter of
taxation. I feel fairly certain that a reduction, as I say, will lead to
increase and not a decrease in our customs revenue.

And now, B8ir, T would like to turn on this occasion to a discussion of
the military Budget and military policy. There are several features of
interest which have occurred during the year that are worth noting. The
first was the very excellent manceuvres which were carried out this year
by the Army at Rawsalpindi, manceuvres which I understand were excessive-
ly instructive and exeeedingly economical. In fact, T understand that they
were far more instructive than the mancuvres which were held in England
snd infinitely less costly. While we congratulate the Army Department
-on keeping down the cost of these manceuvres and the eost of the military
-expenditure, I trust that this is not done at the expense of the pocket of
the officer. I waa travelling up by train with officers who were ordered

as judges and umpires ot these mancuvres and I was surprised to find.
that they are not treated in regard to travelling allowances with the same
liberality as they are tieated when .on- ordinary duty, and that in many
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cases they dre actually out of pocket in performing their duty. I.would
like also to refer to the despateh on the aperations carried out by the Royal
Air Force in Waziristan. It is & matter of considerable interest to note
that these operations which were carried out by the Air Forve were success-
ful, and I would have liked to know what the actual cost of those opers-
tions was compared with the operations carried out by the regular army
on previous occasions. It is a matter of considerable interest to us to know
what is the cheapest form of defence and to see whether our Air Force
needs development still more than it has been developed up to date. We,
I think, in India, are lucky in that particularly we have a Defence Ministry,
and therefore the jealousies between the various services of defence are
not so likely to arise in this country as in England, and we would like to
see our defence developed in the most economical and efficient manner
that is possible. The Honourable the Finance Member the ofher day,
I think, said that he was in favour of ‘‘military insurance at a minimum
cost.”” That is a miotto with which we would all be in sympathy provided
he says that the insurance should be adequate. The last great war showed
us how in Great Britain, at least, we have been burdened with very heavy
taxation, because in peace time the tax-payer and the Government were
not prepared to pay an adequate insurance, and want to be perfectly
certain that our military insurance is adequate and efficient. I notice in
his budget speech he alluded to the fact that ‘‘6D lakhs of rupees were
to be granted for new urgent measures mainly of a non-recurring nature
for the purchase of new equipment.’”’ Surely, Sir, our military services
should not suddenly like this have to come to us for new equipment. Is it
not then true that they have been deprived of their normal supplies of
equipment and that therefore our army has not been properly equipped?
I believe that not only have they not had enough equipment at all times,
but in regard to ‘‘mobility’’ they are far from what should be the efficient
standard. If we want to get any reduction in our military insurance, there
is only one method by which you can get it, and that is to eliminate some
of the risks against which you dre -insuring. And here again you come
back to that old question of our frontier policy.

Another matter of considerable interest is the vindication which we have
received concerning our policy in regard to Waziristan. Only last month,
I think it was, that the Maliks of the Mahsuds and Wazirs entertained the
Chief Commissioner to a garden party in their country, a sure sign’ that
some of our troubles in that direction are over. I am one of those that
believe that until we administer and fulfil our responsibilities to the people
within our borders right up to our borders with Afghanistan, we shall not
be able to make any material reduction in our militery insurance . . . .

Pandit  Shamlal Nehru (Meerut Division: Non-Muhsmmadan Rural):
May I know what you mean by we?

QOolonel J. D, Orawford: I mean the country.

‘Mr, President: I was told that the Honourable Members on that side
had decided not fo take any part in the discussion to-day.

‘Pandit Shamlal: Nehru: You were wrongly informed, 8ir, I never
said so.
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Oolonel J. D. Orawford: That, I feel, is the policy that should be pursued
by the House as & whole. I am one of those who think that in associating
the peoples of the North West Frontier with their own Local Government
lies & great opportunity for building up the strength of our frontier and in
getting them on our side and eventually helping us to reduce our expendi-
ture on military insurance. I urge on the House that we should continue
this policy which is appearing to be successful, for there is little hope of
any real reduction in our military expenditure until we find a satisfactory
solution to the frontier problem.

Mr. W. ¥. Hudson (Bombay: Nominated Official): 8ir, I rise for the
first, and I hope the last time this Session, to make a few remarks, not,
I fear, entirely favourable on this Budget. Seeing that I shall probably
spend the whole of next week trying to persuade Honourable Members on
all sides of the House to vote for every item in the Budget and every clause
of the Finance Bill, it may seem & little curious that I should now propose
to offer what I, at any rate, consider as decidedly damaging crilicism. But
the House will understand that on this occasion I am speaking as the
representative of the Government of Bombay; and that the Government of
Bombay finds this Budget a disappointing one, not so much for what it
contains as for what it omits. Sometimes I feel, Sir, that probably no one
has so much reason to be grateful for the re-arrangement of the seating in
this House as my Honourable friend the Finance Member. In days gone
by, as he doubtless well remembers, he was always confronted by a solid
phalanx of able Bombay financiers, second to none, in capacity, in eloquence
and in critical alertness. Sir Basil Blackett could hardly flicker an eyelid,
much less quote a figure, without evoking a protest from Sir Purshotamdas
Thakurdas or Sir Montagu Webb, or inviting the well directed eriticism of
Sir Chimanlal Setalvad or Mr. Jamnadas Mehta. They differed widely
among themselves, that stalwart band of Bombay experts, on most subjects,
but on this they were united, that the financial policy of the Government
of India, though unsound in many respects, was most unsound of sll in its
treatment of Bombay. Well, Sir, owing to the exigencies of the party
system, the phalanx is no longer there. Only Mr. Jamnadas Mehta
remains, and rumour hag it that, owing to circumstances over which he has
no control, even he may not be with us next week. But, Sir, though under
the new arrangements the Bombay Members have been scattered to the
four corners of the House, and although some of us, like myself, have been
undeservedly relegated to the back Benches, yet we are none the less
united in heart on this question, and we hope to make our fire none the
less effective though it will perhaps be less concentrated than it wag in years
gone by.

Now, 8Sir, let me begin by acknowledging the good things in the Budget
before I pass on to less agreeable topies. Coming as I do from the Province
of Sind and knowing the rich promise of the excavations at Mahenja-Daro,
I heartily welcome the proposal to create an Indian Archaeological Fund,
a proposal which, I am sure, will commend itself to all Members of this
House who are genuinely interested in the history and archaeology of this
country. Then, in the second place, we in Bombay are of course extremely
glad that it is proposed to bury the cotton excise duty for ever, and we
are specially grateful to the Governor-General for the exercise in this regard
of the special power so wisely vested in him by the Constitution. I under- -
stand that the power of issuing Ordinances is not one which commands the
entire approval of Honourable Members opposite, but I am sure my friend
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Mr. J amn_ucfhs Mehta, if he were here, would agree with me that the exer-
cise of this power last December wus a real godsend to Bombay. And 1
look. forward with confidence to Mr. Jumnadas Mehta, if he is still here,

accompanying me into the lobby when the time comes to confirm the
Governor-General’s action,

But, Sir, although the abolition of the cotton excise duty undoubtedly
benefits the great mill industry of Bombay, and will, we all fervently hope,
gontribute to a marked revival of trade, it must not be -forgott'en that
it brings no revenues (at any rate directly) to the ‘coffers of the Goyern-
ment of Bombay. 8ir Basil Blackett will doubtless get his reward in an
increase in Income-tax, but the Government of Bomkay will get absolutely
nothing unless the Income-tax goes above a figure which is almoat im-
possible at the present time, und which has not been reached since 1923-22.
This Budget cannot but be a disappointment to us in Bombay, and that
for two rcasons. The first is, of course, that we still get no reduction
in our provincial contribution of Rs. 56 lakhs. It is true that last year
we did get a crumb that fell from.the rich man’s table and we were duly
grateful for it.

The Honourable Sir Basil Blackett (Finance Member): Were vou?

Mr. W. ¥. Hudson: Yes, Sir, I expressed our gratitude in the House
last year. But this year, though the rich man seews to be richer than ever
we do not even get a erumb. 1t is also true thav this year the total amount
of the provincial contributions is being considerably reduced, und we may
begin to hope that one day we too may come within sight of the Promised
Land. But, we cunnot run an up-to-date and progressive Presidency on
hopes, and whereas last year we budgeted for a defieit of Rs. 40 lakhs.
we are this year in the still more uncomfortable position of being obliged
to Ludget for a deficit of Rs, 60 lakhs. In other words, if our provincial
contribution was entirely remitted, we should only just be able to pay
our way, and in these circumstances we fail to:see why we should mot.
nt any rate for once, be given the ‘‘ most-favoured-nation '’ treatment
which has for 5 years been accorded to the provineg of Bengal. As the
Bengal Government has never paid a pie of its contribution, Members
from that Province have probably quite forgotten how much it was. So
I take leave to remind them that tbeir contribution was fixed at Rs. €8
lukhs, which is much the sume as for Bombay. I do not of course
know what my Honourable and eloquent friend from Bengal is going
to say on this subject. Perhaps like a wise man he will lie low and say
nothing (though this is not the way of Irishmen). but I do rcmember
listening to the elaborate case put up by Mr. Marr last year, and after
reading it again I do not think that any impartial man can see any sound
reason for treating Bengal more favourably than Bombay. These two
provinces are in finanecial difficulties for much the same causes—mainly
enuses bevond their control—and if the (rovernment of India come to the
rescue of the one vear after year, it is surelv not too much to ask them occa-
sionally to come to the rescue of the other.

‘But, Bir, even if the Honourable thc Finance Member could see his
way to remitting the Re. 56 lakhs this year, and even if the provincial
contributions were wiped out altogther, as we all Yope they soon will be,
our complaint against the whole financial system would remain, and herein
lies the main disappointment of the budget speech to us, that it glves no
indication that the Government of Indin are any more slive to the inegui

B
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-of the Meston Bettlement than they were five years ago. Sir, I am us

-tire i b ” X .
heagin(g :E(I)]:llfgit.abOUt the Meston Settlement as Sir Basil Blackett is of

The Honourable Sir Basil Blackett: 1 am not.

_ ‘Ir.' W. ¥. Hudson: But I am afraid that unless we can see more obvious
indieations, of what is known in political circles us a “change of heart’’,
. ‘ure apparent in the budget speech, the Bombay Members will be obliged
‘to go on talking about it. I am not going to repeat to the House the
‘elaborate figures which Sir Chimanlal Setalvad and I gave it last year.
But two things have happened since lust year to which 1 will invite the
attention of the House and of the Government of India. First of all, the
figures for the past vear continue to prove what we have always urged,
that the Meston estimates of the expansion of the ‘Bombay provincial
revenues were go utterly wide of the mark as to be useless as o basis of
calculation. During the first year and the sccond year of the Settlement
we were told to be patient and that all would come right in the cnd. But
the actual results are that every year we get further and further below
the estimate. The past year has been uno exception to the rule and I will
venture to give the House the figures for this, the fifth yesr of the opera-
tion of the Meston Settlement. The Meston Committee estimated that in
the fifth year, i.e., this year, our provincial revenues would have incrcased
by Rs. 290 lakhs over the basic figure for 1920-21. As a matter of fact,
in the fifth year, the actual revenue, under the main heads referred to,
was Rs. 48 lakhs below the basje figure; that is to say, very nearly 850
lakhs below what they told us we could expect, and in the five years since
1021 the total revenues of Bombav under the main heads have been 12 crores
less than the Meston Committee said we conld reasonably anticipate.

The Honourable Sir Basil Blackett: Will the Honourable Member give
the figures under each head vear by year?

Mr. W. T. Hudson: An claborate statement like that would take a very
hong time. (An Honourable Member: *‘ Give it in the lobby "’.) Land
Revenue, Excise, and Stamps are the three main heads. 1 will give the
Honourable the Finance Member the figures afterwards., (Mr. K. Ahmed:
** There is no other speaker, Sir.’’) As I said, we are 12 crores down, and
I will ask the House to pause and consider what it means to
a Locdl Government to lose 12 crores—how many high hopes shattered,
how wmuny eplendid schemes deferred, how many schools and hospitals
starvel. Can any one be surprised that in season and out of season we
arc bound to go on prossing for a revision of this inequitable settlement.
based ‘as it was on such unhappy guess-work and producing in Bombay such
unhappy results.

The second thing that has happened in the past year is that that
eminent and industrious body of experts, the Taxation Inquirv Com-
mittee, has been looking rather closelv into this question. I am surc
that_every Member in this House has read from cover to cover the interest-
ing Tttle volume’ of 450 pages which was the result of their labours and I
will not waste the time of the House by quoting from it. But it is quite
eledr that thev at anv rate have béen duly impressed by the fact that
the- allocation of ‘the Income-tax to the Central Government and the
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land tax to the Provincial Government presses unfairly on those provinces
in which industries predominate. It is also clear that they have realised
that Devolution Rule 15, which was intended to alleviate those inequalities,
has conspicuously failed to do so. The Taxation Committee was speci-
fically instructed that it was not their business to revise the Meston Settle-
ment, and we cannot, therefore, be surprised that they made ‘no concrete
proposals. But we do hope that their lucid examination of this ques-

tion will receive the verv early and earnest consideration of the Govern-
ment of India.

To sum up, Sir, the case for re-opening the Meston Award was quite
a strong one in 1922, when it was first debated in this House; it was
much stronger last vear, and it is strongest of all to-day. 8ir Basil Blackett
has set many things right in our financial system since he took charge
of his high office, and we¢ in Bombay are full of hope that before he
presents his last Budget he will tackle this burming question. T well re-
member his predecessor in 1922 warning us that we in Bombay, and I
think in Bengal at the same time, were very ill-advised to seek a  re-
opening of the award, as the chances were that, if it was rc-opened, the
Government of India would get more than they had already got and
that cur last statc would be worse than our first. Sir, convinced as we
were of the soundness of our case. we were ready and eager then to take
the risk. We are still more cager now. And the question which I wish
to put to the Honourable the Finance Member in all seriousness is this:
Arc the Government of India equally ready?

Nawab Sir Sahibzada Abdul Qaiyum (North-West Frontier Province:
Nominated Non-Official): Sir, my friend, Colonel Crawford’s remark
about the North West Frontier Province has given me an opportunity to
say something on the subject. The problem of the North West ¥rontier
has not attracted as much attention of this House us it deserves. It is
only mentioned at budget time and on very few other occasions. But 1
think thet it is a problem which should be seriously considered by this
House once for all. The Frontier Province, as everybody knows, is com-
posed of two classes of people, those living in the settled districts and
those living across the border in the tribal area. As regards the settled
districts, the question of the extension of reforms to them was before. the
House the other day and may possibly come up again, but as regards the
trans-border area, i.e., the tribal area, the question is still a sort of sealed
book to the House. My connection with the tribal area dates back a
very long time and T think I ecan say something on the subject from my
personal experience. The British Government have been doing all that is
possible in tackling the problem. Expeditions after expeditions have been
sent to that area to punish those found guilty of raiding or committing
other serious offences in the settled districts or in the protected areas.
That has cost India a lot of money. But there is another side of the
question which to my knowledge has never been seriously considered
and that is how to bring about a more peaceful life in that country. It
has been occasionally suggested that effective power or control should be
extended right up to the Durand Line. That is called the forward policy.
T do not think T need say much on that point except this that if you
extend your effective control up to that line vou will not come across
a more peaceful neighbour but will get for vour neighbours people who
will be as troublesome as vour present ncighbours in the tribal area are.



2066 LEGISLATIVE ASSEMBLY. [4TE Mar. 1926.

[Nawab Sir Sahibzada Abdul Qaiyum.] '

It will not ulso be an casy thing to extend effective control up to that
line. The House may perhaps know that there is o population of half
a million armed men, good fighting people, in those regions and a very
huge expenditure will be required to bring about a real and effective sub-
jugatfon of that population. You will have to disarm themn first, and when
that is done you will have to educate them and enable them to find peaceful
methods of earning their livelihood and then, say half a century later,
they will be demanding reforms, 1 should think, and will perhaps be
experiencing the same difficulty in getting them, as is being experienced
by us in the settled districts! The forward policy has lost its value
in more than one way, which need not be enumerated here and 1 do not
think that the extension of un effective control in that area will be wise.
As regards the close border policy, that is, withdrawing from that area
sltogether and finding & sort of natural border between the settled dis-
tricts and the tribal urea, that, again, is a question which cannot be
raised so late in the day. We have extended our responsibilities and
committed ourselves to certain undertakings in the tribal area and we
cannot in honour withdraw from that area and do away with those res-
ponsibilities. I think the present state of affairs does not justify the
withdrawal of our agencies from those areas altogether. We have to make
the best of the present position. In war time there is always the fear
that if a change of policy is made it will be attributed to the weakness of
- the British Government, but now luckily we have a fairly peaceful time

on the Frontier and things are as quiet and as peaceful as they vam
porsibly be under the present circumstances. I therefore conmsider that
this ia the best time for introducing a new policy, for introducing a new
experiment, something different from what we have been doing in the
past. That experiment, to myv mind, is worth trying and it is the experi-
ment of extending education in that area,

Baba Ujagar Singh Bedi (Punjab: Landholders): The Honourable
Member probably means by introducing reforms.

Nawab 8ir Sahibzada Abdul Qaiyum: I do not meuan reforms but only
education. not the ordinary school education, the literacy or book reading
test, or the test of passing examinations and getting degrees, but some
practical system of education by which the people will not only learn the
peaceful ways of settling their disputes and earning their livelihood but
also of becoming good neighbours and friendly allies.’

Baba Ujager Singh Bedi: Better affiliste that Pruvince with the
Punjab.

Nawab 8ir Sahibzada Abdul Qalyum: The Pxxnjﬁb T am sorry to say does
riot set a verv gond example hefore us just now..

Baba Ujagar Singh Bedi: You were already part and pafcc] of the
Punjab. Bince the separation th'ngs have not improved in the North
West. Frontier Province, B

Nawab Sir Sahibzada Abdnl Qalyum: The Puniahis are quarrelline verv
mych amonz themselves and have their dagzers drawn at each nther’s
throats and we do not want to associate ourselves w'th them,

e
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Baba Ujsgar Singh Bedi: Then you want the same sort of reforms

which have been the genesis of strife and feud in the Punjab snd other
provinoes.

Nawab Sir Sahibzada Abdul Qaiyum: My Honourable friend is perhaps
mistaken that I am trying to get the reforms extended to the tribal urea.

Baba Ujagar Singh Bedi: I have nothing to say for the tribal area
since T am neither a Wardan of the Marches nor do I hold a brief for them.

Nawab Sir Sahibzada Abdul Qaiyum: I did not mean the extension of
the reforms but the extension of some sort of education by which they
may learn to live peacefully among themselves and carn their living. That
education is practicable. Instead of wasting or spending money on keeping
a very large number of troops among them and raising militias for the
purpose, if we only spend the cost of one militia corps on imparting practi-
cal eduation to these people I am srure that will do them a lot of good.
I need not go into details as to what form those measures should take but
I mean something like the opening of new waterways, new canals and new
agricultural lands in their own country. They have got plenty of water-
ways and plenty of waste land and if they can be given expert opinion and
some financial help, they may be able to find means of living peacefully.

Diwan Bahadur T. Rangachariar (Madras Cityv: Non-Muhammadan
Urban): Are they independent fribes or are they our subjects?

Nawab 8ir Sahibzada Abdul Qalyum: That is a question which I wanted
to awoid, but since my friend has brought it in, I should like to put that
very question to the Government Members here to answer. My own idea
of the problem is that if they are within the British sphere of influence,
a8 we call it, and if the boundaries of the Indian Empire extend to she
Durand Line, then whether we can apply the words *‘‘British subjects’ (o
them or not, India is responsible for the welfare of those people. If you
are not inclined to include them within your sphere of influence, you may
as well say so and get rid of them. You will be ypeally breaking some
solemn promises which you have made to them, while I am not sure if
they will be very sorry to be freer still. However, as they are nt present,
they have to be looked after and their interests have to be considered ‘o
some extent. As I was going to say, large sums are spent on them: On
a rough calculation, since 1919, something like 40 erores have been spoat
in operations in Waziristan alone and large numbers of troops have been
employed there.. Things have been fairly quiet there for sometime but
there is no guarantee of their being quiet for ever.. With these arms and
ammunition in their possession you cannot expect them to be always :o
peaceful. You must devise some more permanent means of }rdhglnu
them to peace, than the ordinary seimitar that you hold over their heads
and of keeping them in subjection with the use of drms. Speqd the interest
on these 40 crores, say 2 orores, on these people and you will have found
some permanent remedy for the disesse. When the Maharaja of Mysore
came on n visit to the Khyber, I had to take him up the Pass fo Lanﬁn
Kotal and the first question he put to me was what we were going to a»
for these people. I referred to the allowances we were payifg, to the

"lahsur we were providing abd to thc other means 6f earhing a livelihood
that we were finding for them. He snaid that these were only temporary
measurek and asked how we were going to find a more permonent #olution of
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the question. Any man who goes up there will put you the same ques-
tion. You have been appointing commissions for this and for that, but
you have never thought of appointing & commission to investigate and
Inquire into this most important question. Consult the people on the spit
and arrive at.a definite decision on the question and formulute a perma-
nent policy for this Frontier. You have not even gat an official reference
boak on the subjeot and, as T have said before, it is & somewhat closed
door policy there. These people are something like a millstone hanging
round your neck and you have never thought of finding a solution for remov-
ing that heavy burden from the shoulders of the tax-payer. Unless you do
‘that you will find this sword ever hanging over your heads and it will be con-
tinually putting you to enormous expense. I hope you are not keeping that
area as a sort of training ground for the Indian Army. I do not believe that 1=
the idea either of the Government or yourself, i.c., that you should keep cer-
tain people armed in order to train your army in mountain warfare or
trans-border warfare. If vou really want to do them good and if you realty
‘mean to do so. the best solution will be to educate them by some missionary
and propaganda work. You nced not necessarily open new schools for
them but should teach them in some manner how to settle their disputes
among themselves by arbitration or by their 0ld jirga system, and carn their
livelihood by peaceful methods, of course. always keeping behind the force
that will be necessary to support the verdiet of the majority. It is not good
for a great civilised power {o sit next door to them and sce them fighting
among themselves. You cannot shut your eves to that state of affairs =a
vour border. You howl in this House when a small riot takes place n
which one or two people are killed and n few injured, but only next door
to you, armies across the border are fighting among themselves and killing
one another by hundreds and thousands and you never shed n single tear
over the miserable plight of these people. Tt is inhumen and if you are
not really bound to them by any agreements, conventions or treaties, even
then as neighbours and civilised neighbours, it is your bounden duty (o
give them assistance in everv way. My advice o you will be to find some
money for expenditure, not for raising militias and armies in that country,
not even necessarily for spending it through the official agency, but to pro-
vide, by private means, an organisation for sending instructors and tea-
chers there, not only to teach them the elementary science of writing and
reading but also to give themn some technical education and bring theEn
to n scnse of good citizenship and good neighbourship and this will heip
you more than anything else, in relieving the tax-payer of the heavy burden
of expenditure on these frontier expeditions and you will have earned the
gratitude of the suffering humanity of the fronticr.

Dr. 8. K. Datta (Nominated: Indian Christians): 8ir, now for a period
of nearly two and a half vears T have represented a particular

12 Boo¥. interest in this House. I do not think, Sir. that T have ob-
truded on the notice of this House—and T felt justified in not doing so---
the ;‘mtticular interests of myv community. Sir, T have said on other ocea-
sions that the community to which T belong may be classified among the
grent consuming communities of Tndin. We have been drawn from q_l!
elnascs but particularly from the oppressed and depressed classes of this
countrv - and the movement which has made my. commyqlby—nnd the
eommunity is increasing approximately at the rate of a million every fen
vears—shows that deep down there must be unrest, the unrest that comes
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from not having the things of this world. The community hopes that its
problems cgn be solved by educating themselves better, by making them-
selves prepared for the wider life of the country. Now, Sir, to A communi“y
of this kind what is of the greatest importance? Food, clothing, housiné,
oducation—those are the things that matter above all to them. We look
with anxiety at experiments in this House to raise the cost of living. The
experiments, the economic experiments, for which this House is responsible
seem to make it more difficult for cummunities such as ours to establish
themselves. What have we done.in the last two vears under the advice
and guidance of the Honouruble the Commierce Member? We have in-
creased taxation under the head of Customs by something like 2 crores and
10 lakhs.  Out of those 2 crores and 10 lukhs we pay fo particular interests
something like 180 lakhs in bounties. Now, 1 do not ask that we shouid
go back on these experiments in Protection but I merely desire to place
before this House the anxicty with which we as a community look into
the future, to the increased cost of living due to an increase in our customs
and an increase in our tariffs. TPolicies such as these are bound in the
long run to have a retarding influence on the progress of those communities
which do not get adequate representation—I do not mean in numbers—
but whose voiees are so rarely heard in a House such as this. Now, Sir,
thiz is a mattor of primary importance. We believe that we ought to
keep down the prices of food. Some of us have opposed the raising of
‘the salt tax. We desire that the salt tax should come down lower; in the
second place, Sir, burdens like the income-tax whose incidence on com-
munities such as ours is particularly heavy. Last year I made the sug-
gestion that at Jeast the first Rs. 2,000 of all incomes should be free from
income-tax. If » man gets Rs. 5,000, let him pay income-tax on Re. 3.000.
We usk that the first Rs. 2,000 should be free of all income-tax. Sir,
with regard to our tariffs, I fear it is impossible, T know my ideas will be
greeted with contumely in this House, but T wish we eould get rid of the
Tariff Board. T do believe that the Tariff Board is a dircet incitenent to
certain minute but powerful groups to ask for particular favours.. Ve
have initiated a policy of protection: let us wait for the next 7 vears 1o
see how that particular policy and the present experiments under it ara
going to work out—we are not at all sure how it is going to work out—and
when we are sure that the experiments have been wuccessful let us
then and only then go forward; but until then we should underiake that
as far as possible we shall not make any further experiments in this parti-
cular poliey. '

Now, Bir, there ig another matter to which I desirce to 1x3nkc reference.
It concerns a comparatively small matter of 83 .]akh.a which appears in
our budget under the head of the Ecclesiastical Establishment. Now, Sir.
in 1924 the expenditure on the Ecclesiastical Establishient in India was
24 lakhs of rupees. In 1925-26 the revised estimates were 30 lakhs of
rupees, and I see to-day in the demands we are asked for 33 lakhs. T c!o not
quite know why there has been this increase in cxpenditure, whether it is due
to a sudden accession of religious virtue among the European Christian
servants of the crown, or whether more money is necessary to soften the
stony ground of their hearts in which the good sced may find root. But
whatever it is, T desire to know why there has been this increase of expen-
diture. Tn the second place we have certain very definitc recommenda-
tions from the Retrenchment Committee with regard to the ()ccls\smstlcni
expenditure. Have those recommendations been carricd out? We would
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like to have more information about that also. We were told thut certain
chaplaing of the Anglican Church and certain chaplains on the Scottish
establishment should be reduced. Have those Establishments becn re-
duced? Further, there are certain general considerations regarding the
Ecclesiastical , Department to which I shall refer. I am told that Govern-
ment have, and quite rightly, said that they have a duty to the Army in
India. Now religion in the Army is part of the programme of discipline;
whether it should or should not be is another matter, but there it is, and
if we are'going to have an Army apparently a certain modicum of religion
must be put into it, and Government say they desirc to make provision
for that. Well, we accept that. Let us pass on to the European Christian
servants of the Crown, to whom apparently Government arc responsible
for providing religious ministrations. Government have however undertaken
even wider responsibilities. They provide religious ministrations for the
ordinary European civilian population and in places where the people them-
selves can afford to pay for them. TFor example in the city of Calcutta we
have several churches. Some of the churches are dependent on the bounty
of the European community, particularly the unestablished Scotch churches.
I happen to be & member of one. Now our church pays its minister; it
pays another minister to look after the spiritual welfare of European crews
on the ships in harbour; it further pays a contribution towards the spiritual
ministrations to the Scottish people working in mills on the Hooghly. All
that the church does it pays for itself. In addition it employvs & Tamil
minister for a Madrasi Christian Congregation in Calcutta. All this comes
out of the pockets of those people who are supporters of that church; and
vet vou go to the Cathedral at Calcutta—a congregation far richer, far
more able to support their ministration—and what do you see? From tho
Chaplain in charge down to the mali, I think, all comes from the State.

The Honourable 8ir Basil Blackett: No.

Dr. 8. K. Datta: Is the mali denied his wages by the State or the
chaplain in charge? Well, Sir, that is a matter which I feel ought to be
investigated. Therc are places where savings, and big savings, can be
made in the Ecclesinstical Establishment. There is further another ques-
tion, a question of fundamental principle to which T feel I must refer.
There are roughly 100,000 European members of the Anglican Church in
Indis; in addition there are 80,000 Anglo-Indians of the Anglican Church
in India; and there are 400,000 Indian members of the Anglican Church in
India. In other words, Indians in the Anglican Church number more:
than the other communitics put together. Now, Sir, I turn to the Gov-
ernment of India Act, to which T hope T will never refer again when the
matiter of Ecclesiastical Establishments are being discussed in this House.
The Act lays down that the Bishop of Caleutta is the Metropolitan in
India, ‘‘subjéct nevertheless to the general superintendence and revision of
the Archbishop of Canterbury '’ (section 115, sub-clause (2) of the Gov-
ernment of Indin Act). Now. Sir, with regard to this particular section
of the Government of India Act, what does it- mean? Tt means that you
havo placed the control of a Church which is overwhelmingly Tndian under

. an anthoritv completely outside India and in fact under secular authority.
There is no ecclesinstical freedom. You cannot consecrate a Bishop without
the permission of the Crown. Every Eecclesiastic authority in India desires
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a change but, we have no indication what changes the (overninent of India
are proposing.

An Honourable Member: Support it.

Dr. 8. K. Datta: Every Bishop in India is compelled to take an oath
of allegiance to the Crown. 1 say that the whole theory of this is ancient
and antiquated and I may say unfaithful to the early church. The
Anglican Episcopate in India was founded under the Charter Act of 1818.
It included in the Ecclesiustical Provinee of Calcutta the whole of India.
the whole of the Cape of Good Hope, and the whole of Australia. Now what
happened to that enormous diocese? 1t was broken up. The Cape of
(Good Hope became ccclesiastically free, and Australis also became free.
Cevlon also became free, all these places broke off and became free, and
still 118 vears afterwards we in India continue, almost as we did in the
vear 1813. Sir, T would like to know from the Government of India
what changes in the status of the Anglican Church they propose to recom-
mend to Parliament. We are told that there will be a change. When
is that change coming? We want to know about that change. Somebody
mentioned the Indian Church Measure. That is immaterial to this dis-
cusaion which concerns certain sections in the Government of India Act.
The Indian Church Measure is immaterial to this discussion.

The Honourable Sir Basil Blackett: Why?

Dr. 8. K. Datta: Because we simply ask for freedom for the Anglican
Church.

L]
The Honourable Sir Basil Blackett: 1 thought vou were saying ‘* im-
material to the Budget .

Dr. 8. K. Datta: I did not say ‘‘ immaterial to the Budget 7. Sir,
these are some of the matters to which T direct the attention of the Gov-
ernment. It is not possible for us to press thesc matters at a later stage,
the ecclesiastical expenditure is non-votable. But I do hope that we will
be enlightened rcgarding the future of the Ecclesiastical Establishment
in India.

Oaptain Ajab Khan (Punjab: Nominated Non-Official): Sir, the dead
silence on the opposite Benches persuades me to get up and make a short
specch, ns we know that when they are in the field, we have no chance
of coming forward. I must congratulate the Honourable the Finance
Member on the sound position of Indian finances. The avoidance of
debt, the surplus, tho reduction of the provincial contributions, all these
stand highly to his credit. 8ir, the army expenditure, which has been so
often complained of as being very high, 18 I think quite safe in the hands
of His Excellency the Commander-in-Chief, who takes such great pains
in efficiently maintaining the army; and every pie that is spent on the
Army is to the advantage of India. But one thing, 8ir, T hope His
Excellency will kindly look into and it Is this that in the Indian Army
Service Corps there was some Indian element introduced of late, and I
hope that that Indian element will be expanded and increased instead of
being done out of it. Then with regard to the number of Indian cadets
that are sent to Sandhurst every vear from India by His Excellency.
I hope His Excellency will consider the desirability of increasing that
number, as we have been for the last four or five vears stationarv at
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that number of ten, und even those ten have never been Sent in full. Sir,
I heard from iy friend, Colonel Crawford, and there was & hint in the
Finance Member’s speech too, that they wanted to reduce the import duty
on petrol which is a luxury for the rich. But we want other things to be
improved with this money rather than to decrease the finances. I refer
to the want of communications in the rural areas, where we can hardly
get a track to ride a horse to get to our villages. The second pomt is
that the postal services in the rural areas have remained stationary since
40 years back. The rates of postage have been increased, Sir, but we have
got no better services than we did 40 years ago. I used to be a schoot
boy 40 years ago, and then I used to get my post twice a week. I am
still getting it twice a week in the villages; 80 T do not know how to
appreciate the very satisfactory annual reports of the Postal Department
about 8o many parcels having been carried and the service having been
made efficient. I do not know how that can apply to the postal service
in rural areas, and I hope the Honourable Member in charge of Posts and
Telegraphs will take the case of the rural areas into consideration and
improve the postal services in the rural areas as well. With regard to
the contributions from the provinces, I see that Bengal is really fortunate
in the shupe of having a permanent settlement, whereas in the Punjab
and in the other provinces we always have periodical settlements and
the land revenue is increased by 20 or 80 per cent. and some times more.
Still, when it comes to the wiping off of the provineial contributions, we
do not get equal treatment with Bengal. I wish to commend the case
of the Punjab very strongly, Sir, because in the Great War the Punjab
was the foremost province for offering a large ntimber of recruits for
military services to the (overnment in time of need, but with all that,
we are not better off than any of the other provinces. "I will say a word
in the end on the reforms for the Frontier Province (Laughter). about
which there is s0 much agitation in that province that most of the Members
I think and the Foreign Sccretary will be getting volumes of correspon-
dence from the pcople, and even those few who were said to be against
the grant of reforms have thrown in their lot with those who are asking
for reforms, and T do not think that any pretence of the so-called oppres-
sion of the ‘* minority ” by the ‘‘ majority '’ will keep back the Govern-
ment from giving the over due reforms to the Province. With these
remarks, Sir, I close my speech. :

His Excellency the Commander-in-Ohief: Sir, it is with considcrable
diffidence and hesitation that I rise to take part in this debate, for I
realise that having been brought up among soldiers and having never been
fed on figures, T cannot hope to intervenc in a budget discussion with any
real advantage. The Honourable the Finance Member also has given us
such complete information regarding the military estimates that I feel
that ithere is no necessity for me to enter into any details regarding them,
and as a matter of facb, Sir, thére really is not anything of great interest
which I can tell the House at the present moment, because during this
last ‘year our military policy has remained unchanged and the whole current
of military affairs has run smoothly. As we lmow on either side of India
this has not been the case. Strife has taken place—strife and discord;
and in contrast to that, we in Indin have been able to carry out our wishes
regarding economic reforms undeterred by military activities. We all of
us know very well from our cxperience of the East that it is impossible
to_tell how long that state of affairs may last, whilst we must also realise
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how quicklystroubles beyond our borders may react upon us here in India,
and it will never do for us to allow ourselves to be lulled into a state of
false security.

I would like to say as regards the Frontier that I agree with the remarks
which just fell from ‘Colonel Crawford in attributing the comparative peace:
which has taken place within our border to the proved success of our
Waziristan policy. (Applause.) I feel that it is a result of that policy that
raiding into our settled districts has more or less entirely ceased, a matter
which, 1 amn sure, Honourable Members will all agree is as satisfactory
as it is remarkable. I may mention that our recurring expenditure in
Waziristan has continued to decrease, while the conditions in which our
troops are housed—they are housed only to a certain extent still—but
the general conditions under which they are living, have sufficiently
improved to enable us to rather modify the concessions which have been
granted to the troops serving in Waziristan.

The Honourable the Finance Member told us that the last of the
definite recommendations made by the Inchcape Committee has been
carried out, the third of the British cavalry regiments having left India
during the present trooping season without being relieved. He also told’
us that the military Budget, which stood at 874 crores.in the year 1920-21,
has now been reduced to less than 55 crores in the year 1926-27; but there
is another figure to which I would like to make a reference when T
mention those particular figures, and that is the figure of 50 crores, to
which I find allusion made both in the papers and in speeches as the
limit at which military expenditure should stand. What I would like to
say in this connection is, that that figure was mentioned by T.ord Incheape
as o possible maximum for military expenditure, but my distinguished
predecessor, the late Lord Rawlinson, after great experience as Com-
mander-in-Chief, not only found himself unable to accept that figure—and
T would like to say here how very gracefully, I think, the Finance Member
referred to the efforts made by Lord Rawlinson to reduce expenditure
(Applause), T can assure the Finance Member that the Army generally is
grateful for the words he used regarding our late Chief—Lord Rawlinson,
however, not only found himself unable to accept 50 crores as the figure
to ‘which military expenditure might hope to fall in the near future, but
further than that, he placed on record the fact that he considered, that
when the revenues of India were capable of granting further aid to military
estimates, that items which he reluctantly had to reduce, should be
regtored to the military Budget; also T think possibly all' Honourable
Members do not realise, that Tord Inchcape when mentioning 50 crores ns
the maximum of military expenditure, definitely stated that he realised
that Government could not expect to reach fhat figure, unless there was
a definite fall in prices, and no such fall has taken place. Further, the
Inchcape Committee also stated that thev did not consider that we could
reduce our estimates to 50 crores unless there was a further reduction in
troops and they were unable to make anv such recommendation. T think
therefore that we may take that recommendation about 50 crores as a
pious aspiration or, to use a word which T do not quite know whv. but
has become popular of late, a ** gesture ** towards decrease of expenditure.
In saying that, 8ir. T trust Honourable Members will not jump to the
conclusion that I do not wish to see military expenditure reduced. T
think there is often a general idea that all military men are spendthrifts
and profligates. ‘T would assure vou that that fs not the case. We are
taxpayers as you are. We, military men, have many ambitions, but
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.never have I come ucross one, whose ambition is to pay higher taxes
.than are inevitable; while every one of us wish to share with our fellow-
-citizens in reaping all the advantages of improvements in our economic
life, and such advantages as may be brought about in the general state
-of living by the allocating to civil purposes of funds which now are neces-
sary for militdry purposes. As a matter of fact we get down to the fact

-that one has to decide what is the minimum premium one has to pay
-for our national insurance.

It is certainly well to keep before us a definite figure as an ambition
which we rhay hope to achieve in time, and for that purpose 1 think
we might recognise 50 crores. I should like however to point out that
it does not seem possible to reach that figure in the near future. Let me

.again emphasise the fact that we have reduced our military expenditure
‘by 82 crores during the last six years.

1 personally, Sir, am constantly looking around to see where reduc-
-tions can be made, but I feel that I should be failing in my duty were
1 ever to make a recommendation for the same, either at the rigsk of the
sufety of India or at the expense of the well-being, the efficiency and
wood health of our snen. (Applause.)

1 -wonder if the House realises that pressure is so often brought to
increase our military expenditure, pressure which appeals to me possibly
more than to most people, due to my very long friendship with men in
the Indian Army. Only & day or two ago I happened to be inspecting in
the New Cantonment, and as is my custom, after inspecting the Regiment,
T got all the Indian officers together to sit down with me. T asked them
to open their hearts and to tell me what was in their thoughts, what were
their wants and if the shoe was pinching anywhere. When I do that,
I often see a brightening of the eyes, and almost hear a whisper going
round :
. “ Monasib moca agaia.”

‘* Here is the chance. Whut can we get out of the General Sahib, or the
Jungi Lat Sahib?’’ On this occasion a young Muhammadan officer got
up and said to me: ** Gharib nawasz, ham loge bahut sal sc apka nimak
khate hain, qur téen char push se, Sirkari fauj i wolkri karte hain.. Is
sabab se ham bilkwl ‘ghatib ho gai, dur rvopea bilkul nahin jama Lar sake.'’
I asked him what he had in mind when he' said that nearly all of them
had large families ‘and as they found themselves unable to save anything
during their miilitary scrvice, they felt it was up to Government to give
‘{frée rations nét only to theinselves but to their wives and families. Out
of the corner of my eve I eould'see the old Bubadar Major making vehement
signs to him to keep dquiet, but as T had gone there to hear what they
"had in thei¥ minds, I refused to let him be silenced.. He then went on
énlarging upon the difficulties they had in making the two ends meet.
T am: afraid I was not able to give him much comfort. I could only say
with regard to the grievanée of large families, that possibly if théy had
smaller families the difficulties would certainly be less. As regards giving
thern free rations, as that would come up to the cost of maintaining several
regiments in rations, I feared théy would have to wait till the Greek
‘Kalends, before the -Birkar ¢ould become a philanthropic sdciety” to that
wextent. Them an old pensioned daffadar’ 6f the cavalry got up sand he
said to me ‘“ 8ahib, -1 Yetiréd soine yvears ago oh n pénsion of Re. 84 o
véar. Ldtely my District Board have dome d6wn upon ‘me and' nssessed
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mo Rs. 4 fot ‘ Hisiyat * tax.”” 1 wppust say that it struck me as very
hard that Is poor little pension of Rs. 7 a month should come under the
ovil eye of the tax collector and § annas a month be deducted from him.
As a matter of fact, I understand that it is not “the intention of the Local
Governments that such incomes should be taxed and I am representing
this case in the hope that it will receive sympathetic consideration.

The House may possibly care, Bir, to hcar roughly what reductions
iave been made of late years. Before the war we had out here 9 British
cavalry regiments. They have now been reduced to 5. Before the war
we had 52 British Indian battalions which have now been reduced to 45.
We had 11 batteries of Royal Horse Artillery before the war, which have
now been reduced to 4. In the Indian Army we had 39 cavalry regiments.
which have now been reduced to 21. We huad 126 battalions of Indian
infantry exclusive of Pioneers which have now been reduced to 100 in
India. Hardly a month goes by, when I do not receive representations
and petitions from many classcs of men whom we were able to recruit in
days gone by, but who now either go unrepresented or have very fewer
cpportunities. Oniy -quite recently I have had represenfations from the
Mohials, Khatri Sikhs, Gujars, Gour and XKshuta Brahmans, BSayads,
Janjhas and others, and as when these representations are made to me
they often come from men who have served with me, or imen whose fathers.
und even grandfathers have served under me, you can realise with what
deep regret T have been unable to hold out hopes for them. I have only
been able to point out that, by the grace of God, we were victorious in
the last war, and, having been so, it is naturally impossible for us or for
any other Government to go on keeping up the large armmy we used to.
have, and to expend the enormous sums that we did for military purposes,.
when we require every penny we can lay our hands on for the genmeral:
advancement of the country economically. I must say that my remarks
have not always given much comfort to them. As a matter of fact, we
have in view still further reductions. Honourasble Members possibly may
not realise the fact that we have serving outside 6 battalions which are:
being maintained at the expense of the Imperial Government. As each
of these battulions returns to India without being replaced, we have to-
reduce a battalion from the Indian army. We are now making a com-
mencement with this in that we have come to the conclusion that it is.
rossible to reduce the battalion, # portion of which we have up te now
had in the Persian Gulf. We find that we can efficiently provide these-
detachments at & much less cost by consular guards. On return of these
detachments to the headquarters of the battalion, that battalion will be
demobilised. On the return of the next battalion fromm Iraq without
rclief,” another battalion will be demobilised, and concurrently with it, a
training battalion, which means a definite saving in the army Budget.

There is one other quite small item of expenditure which has been
affected and which, T think, the House would like to hear. ILast year-
we found, owing to the great efforls made by our medical and regimental
officers, admissions to hospitals from malaria were reduced by 9,200 men,
giving a definite saving of Rs. 1,03,000. I am sure that Honourable
Members will realise that there can be no form of saving which is better
than that, shawing, as it does, such a devotion to duty of all concerned.
Personally, as an old soldier I sometimes hesitate to talk much about that,
because I kmow from persanal experience how very often, in spite of all'
our ‘efforts, we suddenly get a very bad malarial year. Do what we can.
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.malaris continues. On such occasions I have ridden out frotn canton-
ments to villages 10 or 12 iniles off to see how the villages are getting on.
*On all such occasions T have found the villages decimated with fever.
and the civil hospitals full to overflow. Talking about hospitals, brings
me to barracks. 1 feel sure that there is no Member in this House who
«loes not wish to see our men housed in as good barracks as we can
_possibly manage to get for them. When I look back and reualise what
‘the accornmodation in most of our Indian lines was when I first joined
‘the Indian army 40 vears ago, I do indeed rejoice to see the statc they
-are in now owing to a great extent to the efforts and determination made
:hy the great chief under whom I had the privilege to serve 25 yesrs ago,
Lord Kitchener. Though a great many of our barracks are quite satis-
Iactory, there are still a considerable number of them which are far from
it. I belicve T am right in saying that the whole moral self-respect and
-efficiency of men depend very much upon their surroundings. You will
not get heroes if you give them hovels. I believe that if we cun provide
‘reéally good accommodation for all our men we shall raise their whole
standard of life, and let us hope that when these men go back to their
villages in large numbers vearly, they will also do their utmost to see
‘that the standard of village life is also raised, and thus they will become
‘good citizens of India generally. To provide for the recomstruction of
‘the most insanitary and worst barracks we are allocating 20 lakhs for the
next few years from sums which we have accumulated in suspense account
by the sale of military lands and buildings which wefe no longer necessary
tor military purposes, and therefore we are not throwing any increased
hurden on our current revenues on that account.

Honourable Members are aware that last year we had a Committee
gitting under the presidency of Sir John Shea, the Adjutant-General, to go
‘into the whole question of the Auxiliary and Territorial Forces. I am
sorry to say that we have not vet been able to come to definite conclusions
regarding the Report of the Committee, as there has had to be a great deal
of correspondence backwards and forwards with the Local Governments.
-and the Secretary of State has also had to be addresscd. When however
we do come to definite conclusions, T am hoping that we shall be able to
carry out a considerable number of the recommendations made by that
Committee. If further sums are required to improve the efficiency of
‘these forces beyond what we have in the Budget, I am certain that I shall
be able to appeal to my Honourable friend the Finence Member to
allocate further sums, if necessary.

There is another Committee which is now sitting and the daily aceounts
of which, we see in the papers. I mean the Skeen Committee. As the
‘matter, howover, is sub judice, T will not refer to it now.

I turn to one other subject, namely, the Royal Indian Navy. regarding
which I had the privilege of making a statement in this House a few davs
ago. Since then Honourable Members would have had time, I think, to
study the report on which the scheme is based and I trust they may have
been able to come to the conclusion that the recommendations are sound
and, on the whole, practical. But what T would like to emphasise now ia
the fact, which T hope Honourable Members do realise, that patience—I
might say infinite patience—will be required before we can possibly hope
to see an effective Indian National Navy in being. T.et us remember that
vou eannot make a navy in a day or in & vear or in a few vearg, #nd the
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wventual subcess of this measure will lie in the hands of the people of
India. I feel 1 am right in saying that no nstion can hope to create a
‘really good, efficient and successful naval force unless its people possess
what 1 would call a ‘' sea-scnse *’. Some people and some nations seem
to have that sense indigenous in them, or perhaps I ought to say it has
become indigenous owing to generations of seafaring men among them,
‘Other nations seem to be without this cssential seu-sense. We know that
out here we have on our Western and Eastern cossts a large number of
seafaring men, men who have proved themselves to be staunch, brave and
skilful sailors, who have proved themselves us such both in the old Indian
Navy and now in the Indian Marine and the mercantile service. But
‘this class of men is apparently almost devoid of education, higher education
certainly, nor do they seem to have any ambitions to become educated.
‘Our success however as regards a navy must, to a great extent, depend
‘upon whether we shall get the right class of young men to come forward
and subject themselves to the education, the training and the discipline
which is necessary to form that character which is essential in naval
officers. T feel there is going to be a great burden of responsibility on the
‘leaders of Indian thought and Indian society in making the necessary
«efforts, and in excrting themsclves to sce that the right class of young
men will come forward, and prove that they arc capable of providing
officers for a navy which will do honour to this country. As regards
vxpenditure, we hope that the recurring cxpenditure will not be much in
excess, for some years to come, of that which we now have to undertake
to keep up our Roml Indian Marine. As regards initial expenditure, as
‘Honourable Members will remember, a few vears ago we sold the Kidderpore
Docks in Calcutts, the money obtained from which was placed in suspense
account, and we hope that what is available from that account will go a
very long way to meet the initial expense in the purchase of ships for the
Indian Navy.

There is only cne more subject which T wish to mention before I sit
down, and that is, T would like Members who do not realise it, and others
outside this House to know, especially those who cavil at what they regard
n8 the excessive military Budget, the fact that, the military estimates have
to bear a considerable number of items which one cannot regard as itemns of
true military value, or value for defence purposes. 8ome of these have
only been transferred of late years to the military estimates to place them
vn u commercial basis; some of them represent items which in other
countries are not included in their military expenditure, while some of
them represent monev which comes back tn Government under other
Theads. I realise that expenditure on the items F have mentioned has t
‘e incurred, but I would like to emphasize the fact that as far as purely
defence purposes go these items might be removed from our estimates.
‘The items I have in view are these:

Transportation, Post and Telegraph cbarges, the great majority
of which are returned to Government through the Ramilways

and the Posts and Telegraphs . . . . 160 lakhs,
Audit and Accounts charges for the Army . . 108
Special war pensions, which at Howme are borne by the Mmutry

of Pensions and not by tho Anny ; . . 10
Customs duty . . . . . .2,
Stationery . . . . . . . .12,
Territorial Force . . ‘ . . . . . . 28
Kducation . B . . 9

In inentioning that last figure,’ what b { mosth lmve in mind are the
Prince of Wales' Collége at Dehra Dun and the King George's Military
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Schools which have recently been established at Jullundur and at Jhelum.
I believe that those colleges are well administered and well organised in
the interests of India by the Army authorities, and 1 am therefore quite
prepared to continue to undertake the responsibility for them and to nssure
the House that we will look after them to the very hest of our powers;
but 1 think it is only fair that we should be given credit for the fact that the
whole of our expenditure is not unproductive and that some of it at all
events is of real national value to this country, but quite apart from the
necessities of military defence. Only recently 1 had the opportunity of
inspecting these two schools recently established at Jhelum and Jullundur.
The former, as you probably know, is cntirely for Mussalmans and the
latter mostly for Sikhs, Dogras and Punjabi Hindus. We hope to have
something like 8300 boys at each of these schools. At present—they were
only established last autumn—we have about 80 boys varying from 10 to
15 years of age. The orphans are admitted free; others we charge Rs. 7-8-0
a month, and we provide them with free uniform, free clothing and bedding
and free food. In my round of the schools T was delighted with what
I saw. T do not think you would wish to come across u more delightful,
well set-up, happy lot of boys, sharp intelligent children who would do
credit to anybody and warm any soldicr’s heart or any father’s heart to
see. If Honourable Members will do us the honour of visiting those
schools, T can assure them we shall welcome them gladly, and welcome
any criticisms they may have to make in regard to them.

Sir, T have detained the House much longer than I anticipated, but
oven then, it has naturally been impossible for me to go into all military
details of interest, and 1 should like to say, if there are any Honourable
Members present who would like to meet me individually or collectively, 1
shall be glad to meet them and to do anything 1 can to give them all the
information I possibly can.

Mr. H. G. Oocke (Bombay: European): Sir, I am sure we are all
very much indebted to Hisx Excellency the Commander-in-Chief for coming
down to this House to-day and giving us some very important information
with reference to the Ariny. I only want to make one or two remarks on
the subject of the military estimates, and they are these. His Excellency
compared the expenditure figure of 87 crores in 1920-21 with the figure of
55 crores at which we have arrived to-day. The House will remember that
the year 1920-21 contained military expenditure of an active nature, and
1 think, Sir, the real comparison that this House has to make is between
the following year, 1821-22, when expenditure was in the neighbourhood
of 70 crores, and the present day figure of 55 crores. Leaving out the
special items, which the Finance Member separated for us, we have to
remember that in the last four years, taking the ordinary establishment
charges of the Army, the reduction has been gradual and satisfactory, the
figures being:

56} crores in 1928.24,

56 _crores (nearly) in 1924-25,

553 crores in 1925-26, and

a budget estimate for next year of 54} crores.

There is one other matter in oconnection with the military
Budget. There is wnother committee to which His Excellency
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did not refer, ond that is the committee -called the Army
Accounts Compmittee. The name sounds very uninteresting, but the
subject that committee is going into is somewhat important. Members
may know that this subject hgs created considerable controversy in
England,—controversy as to whether each unit of the Army should take 4
financial interest in its affuirs and watch the cost of its upkeep. The
Lawrence Committee was formed and decided that ‘that should be done,
and a so-called system of cost accounts was carried out for, I think, about
two years. Since the present Government came in that policy has been
reversed and considerable criticism has resulted. To some extent the
system is to be retained; certain umits are still to keep accounts and
find out what they are really costing the State, but ordinary regiments are
not to do so. The matter is to go before the Public Accounts Committee
in England and I hope the decision to do away with the cost system so far
a8 regiments are conccrned will be reversed. Now this is a subject which
I believe the Army Accounts Committee is going into in India and I,
as onc connected with business and not as a soldier, consider that it is
very essential that cach army unit should have some knowledge of what it
is costing from month to month and that it should keep some accounts to
enable comparisons to be made between different units and, as a result, to
ensure economy.

8ir, I am sorry we have had no fire from the opposite Benches. I
am sure His Excellency would much have preferred to have replied to
some of the criticisms which might be cxpected to come from them, but
I understood from one interruption that an Honourable Member was going
to speak at considerable length later on. 8ir, I think in discussing
Budgets, we are always inclined to look at one year and not to go back.
We have, and very rightly, congratulated the Finance Member on the
results disclosed this year. But if one makes a short review of the last
12 years one is reminded that we have had 7 deficit Budgets as against 5
surplus Budgets and that our deficits in those 7 years totalled over 100
crores against the surplus Budgets of 5 years totalling 82 crores.

The Post Office and postal rates s generally a very fruitful topic of
discussion in this House and I see already on the paper an asmendment of
our postal rates. That subject has been very much thrashed out lately
and I do not wish to refer to it further except to say that it is somewhat
dismal to find that the profit of 173 lakhs during the current year 1925-26
is expected to become a loss in 1926-27 of nearly 10 lakhs due to increased
cxpenditure and incrcased interest charges.

Another subject which we have not heard mentioned to-day, or hardly
heard mentioned, is the cotton excise duty and I am sure we all very
much regret that that subject has been removed from these discussions; no
one more so than the Finance Member himself. We shall have to find
some other grievance because it would be quite impossible to carry on
these debates without some star grievance of that nature.

Colonel Crawford referred to the customs duty on motor cars and
tyres, and so forth, and has stated that he considers that those are neces-
saries, which they really are, and that the 80 per cent. duty should not ba
retainad. I cannot help thinking that that is one of the first items which
should be reconsidered in ponnection with the reorganisation of the tariff,
because although the yield from both the import duty on cars and tyres
has gone up very: largely in the 8 years from 1922.28 to 19025:26—in the

o
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cage of curs I see it has risen by 100 per cent. and in the case of tyres
by 50 per cent.—jyet nevertheless it scems to me that that increase might
have been very much more had the duty been less; and one has always
got to remember that the consumption of petrol and the duty thereon is
going up every year with the incressed use of motor cars. Motor cars
are not luxuries and the poor—I do not say the very poor but the lower
middle-class—are using them more and more every year.

I welcome the remarks which fell from my Honourable friend Mr.
Hudson and I do not wish to go over the ground of provincial contributions
again; but I should like to say that I hope that, because we have now
mude a start in reducing provincial contributions, it will not be assumed
that that is enough, and that we can go on for the next few years until
they are eliminated without considering further the rcvision of the basis
of the contributions. It seems to me the settlement, which is known as
the Moston Settlement, was made with very unsatisfactory materials to go
upon. 1t is & settlement which no Province ought to wish to stand by,
if the material on which the settlement was based has proved absolutely
illusory, and I would suggest that it ought to be possible to get an in-
dependent reconsideration of this question. If the Province from which
I come, Bombay, is treated more harshly than some others it is because,
we believe, the material on which that settlement was based was unreliable
and the conditions abnormal, and the result is a settlement which is most
inequitable and ought not to be allowed to continue, even though the
contributions have started to be reduced.’

On the question of income-tax, I pointed out a year ago that there was
a very heavy tux on the man who converted his business into a private
compsany. lncidentally 1 should like to mention that a number of points
made in the discussion last year were not replied to by Government. Every-
one was rather weary on the second day of the general discussion and the
Finance Member did not make a very long speech. I pointed out then
that the private trader with a capital of 8 lakhs paid Rs. 89,000 in super-
tax and if he converted his business into a company he paid Rs. 51,000.
In other words, he had to pay Rs. 12,000 more per annum for the luxury
of having his busincss as a limited company, assuming that he distributed
the whole of his profits. I notice from the report of the Taxation Inquiry
Committee that they do not take up this point at all beyond saying that
the first Rs. 50,000 of profits which is allowed to companies to be free of
super-tax should no longer be free, thus making the grievance rather more
noticcable. It seems to me bad in principle that limited companies
should be subjected to super-tax to such an extent in excess of the indivi-
dual. The corporation profits tax has been done away with in England
a8 being inequituble, and I think it is very unfortunate that it cannot be
done -away with here. Unfortunately the Taxation Inquiry Committee do
not apptove of the suggestion that super-tax on companies profits should
be done away with. Reference was made last year to the question of the
small trader escaping income-tax. I do not know whether the Finance
Member can give us any figures to show to what extent small traders, who
are helieved to come within the income-tax limit, do pay income-tax, and
to what extent they fill up their forms, and to what extent they are
taxed summarily: whether these assessments from year to year are
sufficiently expanded. If a man continues to omit to give figures or
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accounts, the usual procedure is that ho is assessed at a round figure and
he has to pay that sum unless he can produce accounts and prove his assess-
ment is excessive. A year later it may be essential that that assessment
figure should be increased, and this process will go on until in the ond, if
you increase it sufficiently, he will be bound to produce accounts, and only in
that way you can be sure that the revenue is not suffering.

Sir, the policy of the present Finance Member with reference to the
Reduction and Avoidance of Debt is very well known, and I think it is one
of the chief subjects of congratulation to him. Very great progress has
been made during his regime with reference to this subject. I notice
that the unproductive debt in proportion to the total debt is decreasing—the
percentage has steadily gone down during the last four years from 28.9 to
23 per cent., which is a very material reduction. While these debt figures
are all very interesting, I still maintain that it will be equally, or even
more, interesting to know where that productive debt has gone. That
again is a complaint against Government accounts as compared with com-
mercial accounts. Take an item like furniture, which incidentally is not
purchased out of debt at all but out of revenue. Year after year we are
spending many lakhs on furniture; there is no eumulative figure given
in our accounts to show what the expenditure on furnifure has amounted
to. As regards expenditure from productive debt, vou are putting up
irrdigation works and so on; but there is no balance sheet figure and you
cannot find what is the total expenditure under any particular Read. Weo
have not made very much progress in our commercialisation yet; of course
it is a long road; but I thought we had passed the day when the Finance
Member in his Budget speech would refer to a Balance Sheet, when what
he was really referring to was no Balance Sheet at all, but firures setting
out merely the rovenue and expenditure and the surplus for the
year . . ..

The Honoutable Sir Basfl Blackett: That is my Balance Sheet for th
year.

Mr. H. G. Oocke: If the Honourable Member will kindly look at
Murray’s Oxford Dictionary in the Library he will find that a Balance
Bheet in a statement of assets and labilities.

The Honourable Sir Basil Blackett: That is in a company, but not in'n
Government. »

Mr. H. G. Qocke: In the case of a Government we have not yet got a
Balance Sheet unfortunately; but we hope that the day is not very far,
and T believe in time public opinion will demand something more than
what we get now in the shape of a commercinlised Balance Sheet, not
merely for Railways but for all departments of Government, to show really
where the productive debt has gone.

There is one further point that I should like to allude fo. I notice
1 that the-yield from postal certificates has gone up very steadily

®¥: in the last four vears from 8 crores to 6} crores, but that in
1926-27 -only 4 crores are anticipated. I believe this is due to the fact
that- we have reached -the fifth- vear, and possibly heavier rcpaymenta
are expected in- connoction with the certificates taken out five yvears ago.
But-in view of the statement in the -budget speach that it is intended to
popularise these and make them more purchased by the eommunity at
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large, I should be interested to know why a smaller yield is expected
next year, I believe very much more could be done o make the sale
of postal certificates popular. One suggestion I made last year, and
which has not been adopted, was that the monthly figures of the various
provinces should be published. During the war, an impetus was given
to subscriptions to war loans by inter-provincial competition, and I should
like to seo every month in the newspapers a statement showing what has
been the yield from each province in the preceding month.  Postal
certifientes have encouraged a considerable amount of thrift in this country,
but I think there is scope for very much more. I suggest %o the
Honourable the Finance Member in connection with his new scheme that
he might perhaps get an acroplane placed at his disposnl by His Excellency
the Commander-in-Chief and go round the country and have, not a War
Lioan Weck, but a Postal Certificate Week, and make many speeches t)
mdnce large subscriptions to these new posfal certificates.

1 congratulate the Honourable the Finance Member on his Budget,
which is an excellent and a sound one, and T hope that we shall have
many - more Budgets oqually sound. But T hope also that it will be
possible, instoud allowing this continual ecriticism of the scheme of pro-
vincial econtributions to go on until they are eliminated, that the matter
will be taken up by an expert and independent committee which no one
could say was influenced in favour of one province or another.

The Honourable Sir Basil Blackett: Sir, T realised when I introduced
my Budget that it was a good one, but I did not realise that it had such
devastating beauty that it was going to render every one on the Swaraj
and Independent Benches speechless. 8ir, I remember a story of an
American and his wite who left their grown up family at home and
travelled round the world. They went through Japan and China and the
Straits Settlements and arrived in India. Even in Ameriea the lady had
beon talkative, but sho was still more talkative on their travels. At last
they eame to Agra and saw ‘the Ta] Mahal, and the American sent a
telogram home to his children saying, ‘‘Taj wins, Ma dumb’’. That, 1
think, 8ir, is what my Budget has done,

Mr. M. V. Abhyankar (Nagpur Division: Non-Muhammadan): Do not
forget that the Taj is a tomb.

The Honourable Sir Basil Blackett: The spaech that T have to make
to-day ix therefore considerably simplified. I can imagine in ather circum-
rtances that there would have been a good deal more criticism than has
renched mv ears to-day. I thank those Members who have npoken md
who have bean kind enough to say kind things about me. There is very
little loft. after doing that, and after the speech of His Excellency on the
militarv Budget. for me to answer. But I will endeavour to go through
the varions nointﬂ that have bheen raised. T will deal first. while T
remember them, with the points made by the last speaker, Mr. Cocke.
who. ag urual. eave a very interestineg address, for which T am reallv
rrateful.  He told us that in the ense of eash cerfifieates we could do
more in the wav of securing publicity by some inter-provincial competition,
We did, ar a matter of fact, in response to hir sugeestion Inst vear. publish
Inst October rather a full stafement nhmmnp the confributions towards
what we et from cash certificafes provinee by provinee for a considerable
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period. WHat I understand Mr. Cocke desires is that we should go a
step further and publish these monthly and have a sort of monthly
competition for our young people, which I think will be very useful indeed,
and which I shall be very glad to follow up so far as it may prove possible.
Thore are, I know, difficulties about getting thesc figures at all reasonably
in time. As regards the figure that we have put into the Budget this
year, it is very much the same figure as we put into our estimate of
recoipts last year. But in the event the income was greater than we
anticipated. But this year I think we are bound to anticipate some falling
off in the net receipts both on account of the increase in repayments, which
to some extent we must look for, but still more in view of the fact that
we contemplate reducing the yield. It will probably not very greatly
affect the receipts, but we may probably reduce the total yield and we
aro bound to be cautious in our estimate. I would point out that these
figures are part of our ways and means estimate and are not to be tuken
08 8o closely exact as some other figures. :

Mr. Cocke always objects to my use of the word ‘‘balance sheet’’ but
I believe that it is perfectly correct to use the word "balance sheet’’ of
our Government nccounts. It is not necessarily a commorecial balance
sheet and I dispute the elaim of a chartered accountant to reserve the
word ‘‘balance sheet’’ only for some balance sheet in accordance with the
meaning in chartered accounting. But that is not, I think, a very serious
point.

We have had a speech from Dr. Datta which nced not, I think, bo
dealt with by me at anv great length since I am dealing with the Budget,
because he wandered off into rather different subjects. I may tell him.
however, that there has been no increase in our expenditure on Eeclesiastical
Bervices. ' (On the contrary, there has been some definite decrease since the
Inchcape Committee Report and we have been following up to the best
of our ability the recommendations of the Inchcape Committee in that
matter. It is largely due to the inclusion of expenditure in Enpiand
under the same vote as the ecclesiastical expenditure, instead of under
a separate vote, that the increased figure shown in the estimates arises.

Mr. Cocke also asked, T understand, about our productive debt. Tf
he will look at the Finance and Revenue Accounts of the Government for
1924-25, recently published—Statement 82B—he will find set out .there
the fotal debt on the 81st March, 1825, and the total amount debited to each
of the commercial departments. The productive debt is there set out
under Railways, Posts and Telegraphs, Irrigation, Forest, Salt and Indus-
tries and very full statistics are given. Unfortunately, they are not quite
80 clear as they might be owing to the fact that exchange is imeluded nt
9sh. But the figures are given there and if Mr. Cocke is interested, he
can read them.

Mr. Hudson spoke for Bombay and other Members have spoken on
the position of Bombay and on the question of provincial contributions
genernlly. T am not in a position to make any promise at the moment in
regard to the Government’s intentions as regards provineial contributions.
We have set before us as our objoctive the aholition of the provineial eon-
tributions at the earliest moment reasonsbly possible. But T acree with
Mr. Cocke that that is not enough, that some revision of the arrangementa
arrived ab in the Meston Settlement must ultimately toke place, but how
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soon that can be done is not a matter on which I should like to prophesy.
You h#ve got a settlement and it is a very difficult thing to get a settle-
ment, and a bird in the hand is worth two in the bush even to Bombay
and Bengal. The House must remember that the worst sufforer in many
senses under the Meston Setflement hag been the Government of India,
It we have been unable to reduce pentral taxation to any great extent and
if whenever we do reduce central taxation we get into trouble with the
provinees it is largely because of the Meston Settlement. You are in a
very great difficulty in re-opening & question of that sort, so long as there
is a large gap between the amount which the provinces claim, namely,
the minimum amount that they would get under the Meston Scttlement
after ‘the provineial contributions have been released, and the amount
which the Contral Government got, which is at the present moment more
than Rs. 5. crores short of the amount that the provinces claim. It is
obvious that il you ake going to re-open that settlement at any particular
moment you are in o difficull position when there- are nine mouths wide
open_und there is rather a short amount of food to feed them. Dut the
Taxation Inquiry ‘Committee’s Report hasg in that matter taken us a step
forward. Thero is a vory interesting chapter towards the end of that
report dealing with the theorotical distribution of' taxation as between the
various taxing authorities and .on one particular question wo do feel that
the time has come when an attempt should be made to take a step forward,
namely, in rogard to Devolution Rule No. 15 and the provincial sharo of
the income-tax, We hope to take up that question during the summer.
Whether we can arrive at a solution depends, I say, on the goodwill of nine
provinces, all . with divergent interests, all with interests divergent from
that of the: Central Government.

Colonél Crawford bnd others including Mr. Cocke spoke on the desir-
ability of reducing the burden on the consumer, and particularly the con-
sumer who is not very wealthy, that is imposed by what are called Hur
luxury taxes and by some others among our customs duties. The four
which werc particularly mentioned by Colonel Crawford were motor cars,
patent medicines, tinnefl foods and cheap clothing. I assume that he
intends by cheap clothing to exclude artificial silk and silk stockings which
have altracted the attention of the Chancellor of the Exchequer in other
countries . . . .

Oolonel J. D, Orawford: I said necessities.

‘The Honourable Sir Basil ‘Blackett: I should not like to have disputes
with the wife of any Member of -this House whether artificial silk and
other -kinde, of gilk stockings -are articles of necessary clothing. But I
may say that of the articles mentioned molor cars are the only ones which
are taxed at prosent on the luxury rate of 80 per cent. All the others
are taxed at 15 per cent. except in the case of patent medicines which are
spirituous. : It is rather diffieult at this moment to hold out any expecta-
tion of any reduction of the 15 per cent. rate which js the gencral tariff
rato, in the absence of very strong groufids. At the same time I do recog-
nise that these dutics do increase the cdit of living for people some of whom
can ill afford any increase in the cost of living; and we did during the
course of the winter go carefully throungh our tariff schedules to see whe-
ther there were any taxes on which we could propose reductions either
in tho hope that a reduction would bring us some additional rovenuo or
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because reduction would not cost any very large sum but at the same
time might bring considerable rclief. The Tariff Bill which my Honour-
able friend the Commerce Member recently introduced dealt with some
small items that came under scrutiny but we felt that for the time being
any important reduction was not possible. As regards motor cars I do
feel that there is something of a special case. The importance of com-
munications is one which I think can scldom be over-emphusised. 1 was
reading just the other day of a complaint. This was in an official file.
A complaint had been made in regard to the condition of roads in a certain
province. I do not want to be specific. After inquiry it was found that
the complaint in one particular district was thoroughly justified and there
had been an increase by two annas a maund in the cost of food grains in
the market centre simply because of the additional time and cost
in wear and tear required by the ox-wagons to cover these deteriorated roads.
If you can have so important an cffect on food grains in a local market as
the result of neglect of your roads, it can be seen from that instance how
a large portion of the cost of articles for the consumer at the place where
they are consumed is dependent on the costs of transportation generally
and on the existence of good roads, good railways and good forms of trans-
portation all round. I very much like the idea mooted by the Taxation
Committee that there should be a reduction to some extent of the duty on
motor cars and that on the other hand something in the nature of a road
fund should be instituted by the Provincial Governments. I am merely
expressing an opinion at first sight after reading the report. It is not o
matter which we have had time as a Government to study yet but it does
seem to be an interesting suggestion. However, the motor car duty can
hardly be said 8o far at eny rate to have been unsuccessful, and there is
another reason why for the moment a reduction in this and other dutics
would probably not be so opportune as it might be at any other time.
There has been recently a very considerable fall in price and the effect of
8 change in the rate of duty when prices generally are falling is very
much smaller than it is when they arc stationary or still more when they
are rising. For example, the average price for motor cars—that is, for cars
and not for motor omnibuscs—in 1921-22 was Rs. 5,003. That is the
average price of cars imported in the year 1921.22, The average price
in the first six months of 1925-26 is Rs. 2,135, a great deal less than half,
very little more than one-third. So that, the actual amount of duty
charged has fallen by very necarly 66 per cent. sinee 1921-22, although
the rute has remained the same. That is not the moment when you can
get the best effect out of a decreusc of duty. I am however grateful to
Colonel Crawford for raising this important point. It is a matter which
weé cirtainly must continue to kcep in mind and to which wc wmust pay
attention.

Something has been said about the position of the Post Offise, but I
think Mr. Cocke put his finger on the true case when he said he saw with
some disappointment that the surplus on the working of the Department
as s whole in the year 1925-26 hud been turned into a small deficit in
1926-37. That is unfortunately the position and it 'is difficult to see how
we can for the moment take any useful steps to improve that position.
We can hope that a return to prosperity in trade will increase st any rate
the revenue from telegrams.

I do not propose to follow the speakers who dealt with ouyr military
problem and the trans-border difficulties beyond saying that I essentially
agree that we want our military expenditure to be adequate, but not more
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than adequate; and 1 disagree profoundly with Colonel Crawford when he
suggests that the experience of the war shows that had Great Britain spent
wore on military services before 1914 she would huve been in a better
pusition now. If the Honourable Member will rcad what Lord Grey has
to say on that subject in his recently published Memoirs he will observe
thut it was Lord Grey’s definite view that increased expenditure on
arinaments by Great Brituin in the decade before the war would have
Lastened the war. So that the argument that your insurance must be
adequale is o very difficult ong. No insurance is adeqiate against all
possible contingencies. It is a matter in which you have to gauge the
comparuative value for purposes of insurance of having a large wrmy, and
the value of having a smaller army and & contented population and better
economic conditions than if you were spending more money on the army.
You cannot arrive at an absolute figure.  But beyond saying that the
insurunce must be adequate it is not possible to say that the expenditure
should be so and so.

I have endesavoured to deal with the various points that have been
raised. Bombay’s unconcentrated wrath against me does not, I think,
require more than 1 have already said in regard to the possibility of a
revision of the Meston Settlement. I should have liked to study the
actual figures showing the reduction in the yield of taxation in Bombay,
and I should like to know how far that was due to the deliberate policy
of Bombay and how far it was merely the result of misfortune. -1 see
that the House is now anxious to go to lunch. I should like to congratu-
late them all on (almost for the first time in my oxperience) having all
made_ reslly businesslikc contributions to the budget discussion.
(Applause and Laughter.)

Sir P. 8. Bivaswamy Alyer (Madras: Nominated Non-Official): On a
point of proccdure, Bir, I wish to make a few remarks, Two days have
been allotted for the discussion of this Budget, und I may explain that I
was not a party to any conspiracy of silence. But when Sir Busil Blackett
got up to speak I was wondering why he got up so soon for 1 was under
the improssion that he would speak to-morrow. However, I am not com-
plaining of your procedure; I am only saying that I, and for aught I know wmy
Honourable friend, Mr. Rangachariar, were misled by the fact

Mr. President: The Honourable Member has made his position and that
of his friend perfectly clear that they were no party to any conspiracy of
silence. The Assembly will take note of that fact. No doubt two days
have been allotted to the Members of the Assembly to discuss the Budget,
but if they do not choose to avail themselves of those two days they have
to blame themselves. ‘The Chair is helpless in the matter. I called upon
Sir Basil Blackett to speak when I found that no other Member was
inclined to speak. I particularly looked at Sir Sivaswamy Aiyer to find
out if he was willing to speak, as he had previously informed me that he
would speak, but as I did not see any inclination on his part also to rise,
1 had no other alternative but to call upon Sir Basil Blackett, who had
already risen, to give his final reply.

The Assembly then adjourned till Eleven of the Clock on Monday, the
8th March, 1928,
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